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3) e S v Wil el @1 TANT AR Fe T S 39 A & ol o gl @ fded @
AT & U7 3MIeIH AT FHHA B,
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5. qIs grT AafAfa & Frgfea (1) oo U wfdqal & g &R A, o U il &
fTes AR H, 3R U U i & ded B H Wl o & WAl ¥ die Uh ¥ fde |l
BT TS B FD |

(2) Su-arT (1) & i fed fosd =N wfafy = affel § o€ g wen fafsfds 9o s
qAT 9IE 39 T # ¥ fHA U Ao @l ey & wy H AmfafdT wR daH |

(3) 9E @ Ao UG o™ & fawal § gy TEware fadl W 0 afad, S 918 @1 ae
T 8l B SU-GRT (1) & 3refiF 1fed foe afifa & I @ 9 § Feaivtd w1 @ ofad gRfT |
6. 9 © Gl &I UG ¢d W91 wd (1) 9 & 9c™l Ud HHAIRAT B U@y ud
Jar o frmrEel gR1 g faftd gl iR 9 WReR gRT g MUiRd O dad W o A1 ]l T
FT b THIR BN |

(2) WHR I IR A T IS B [HA Aew B Y BN A T SHd g
JAAR & AR TR AT B FD AT |

(3) eRT—3(1)—(xxiv),(xXV) & AR e a1 BT Bl AW WOR DI AR T qb
IS B AT ¥ IMYF & G U4 WRPR gRT IR Widhd B S W I8 a9 & 9e el
I8 SIRATT |

(4) 39 UPR g3 R ISR gRT 9 S Gl |
7. S @ 8> |-(1) IS TH doisk 9 A JT fAlkd wHAl U WM W HH-—I—HH & IR
I3 AT BT AR VAl d31 # BRIl & FAIBR & Aae H JATARZT UhATSAT BT U= BT |

(2) otemer AT oteveT B SURITT H, AW §RT 304 H ¥ g Y IS Aaw dls Bl 43P Bl
AT BT |
8. S &1 Ffaarad (1) IER WeR & TR f[AeRT iR mas faunT # sraRed TR ud &
e e (Sovilotlodilo) a1 & WAl & ©Y H B BT |

2) PR 98 3R TAG Afgared d AT Frte™, diHe AR fRi \grar Sy
BRI |

3rearg—I1I
TS &3 &Y =Y AR JTATSHAT TSR BT TS

9. JIMMSHET & D GV |—(1)WRGR, I5d & AW &89 I Y& T AoHesg e
JAREd & & GAoER S & WA Y AREA gRT R JAT faftd fedl o= AT w9, 9 b
el U sfae a1 & A1 Bl U9 e, He R & de AT vER fAefid a9 ©g & afed, @
TSI &, 59 AfRfH & gaorred S R fefl s\ | e oy, enfyd &) il |

(2) TS TN SITAGAT H U AT &7 H1 GG gRATT &1 STge |

(3) TRGR IJAMSHT &3 & ded H, 9D AU & &, o fb e a1 swifey w9 9
gRYIT &1, &1 SUMT &F & ®©7 § 9 & Iad & | 99 U 83 &1 AR g9a A @ fasar )
fig ¥ va fdharier & Sarar 72 8nm |

(4) TRPR 9IS H WA B T AT (MG AT &3 Bl Tdh ST &5 § 3He, fodr
JMASHT &5 & A= o &3 # ufoo iR 0 ywiivra &= &1 fosd e=g emreTr e |
J=AATT DR FH] |

(5) TRBR FARREATT gRT I8 faer <fl 6 fBW o=y RIS &3 # Toq9d ugd $9 Mfafem
% i 998 T W w8 ffa @ i g, fafamraeh, &3 U e &k fewm fAder @ik

o

g IIfdadl, TRGR gRT JAT 3Maeqd THl S dTel U (9aral, SRR IR G afed, s ORT

aaﬂaawlsﬁﬁl

(6) STE AT & BT MW AT U9 fhar Sram ® a1 U ufawiiia esil @ e
JTATSHT &t # aftdaferd far Sirar 8, df TReR e I WY R Ud AR W & /iREl GIR
&l b e TR @1 faew A &1 fhaar sfer SNg AT WSeR a1 giiderRi H
dfifed B8R 3R frd AT I o TR I1 NSHRI & FHRT Td S S9a da gwIiord
fP TG SR 39 WM P ARRGE BW R MY, FERT R SR degaR rIfRd B8 3R
gTfoTa fabg ST |

(7) IRPR IS &3 & ARI—ART IUd &3 & ARG S "gyen & NG T I9d 918
U, &5 # oIfe OI9 & oF oF I1 fodll YeR & SUNT & forg Wit uforder ar ot Ok sraf & forw
I FHHT SIRAT 6 AT o @ Gy Ud an] e & forg wen fafenRa &
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10. 59 AFRAM & yad< 9 A™ISHT 83 Bl AT HIA DI Afdd |—(1)TRPR AR g7,
IS AU AT (BT AT &F Bl FHUG: AT I 39 A & FEId IuGHl B YT b,
ST B D,
(2) <19 B MARTT &5 & 919 39 GRT & A 519 iR fanfa @ S 8 a9 —
@) 39 JfAfd & gETa Sudy iR gEe orfiA fefa, a9 a1 usd Wl SifRgEE,
fFrmTael R fafrmmaet, saer, Feer ok wIfddl Sad &3 § a8l I8 ST |
(@) PR, 91 AR Hefd g uieR a1 WiveR & weel &), v afuRer w@m @
ERET TR B {6 a5 mareHr uifer &1 ey fAf &1 fhaer ofy WReR, 8k
HIfd W WieeR a1 WPeRi § [fkd 8r oiR &3 amaerr e wier @t
TR Td SR B ERGR IR R WeR a1 WideR & f9 foa avg | gairg
AT SR 3R 9 WH1H BI SIUgET B R & ™Ml UIeR & [ w9y ok
Sl degaR Mfed gd gurford fey SR |
11. ITNSHAT YTRIGR BT TS |—(1)gR1—9 & 3refiF fsll it 99 Smarer e & avon &
qeI WREGR, ANGAT §RI, $9 JRH & A= Ao & & AMuel IH AReH &89 B
JMATSTT UISPR B ST dTel WIEBR BT TS B AH), iR 98 IRPR gRT J1 HuiRa 9m & S

ST |
(2) Su-arT (1) & 3T ST IS AT WHR garad 9 | Ffd Fer g, e
T STRIYSR IR AR GaT 81T, AR O = 3R o/dd M1 §¥IRT & 3o, IR Ud fAue
HH, GfIET B IR ST AW W qI€ A A7 918 H I Bl wAfad 8RN |
(3) AT UISBR # U 3redel Ud U Ao Sl {aAdell gRT Jrfafed g |
(4) &3 M UNGR, SRR & Wi 3, 01 SA¥eR <rd R WHeR ar
UTEBRI BT U Bl Hd TATIINNIT BR FbAT |
(5) &= JMATSHT WEHR BT T HIRATAT S PR gRT 39 A e fafeiRa o o w
BT |
(6) M WreR VAT AT &1 Ted R AHAT ®, ST a8 U e ot A g ar
fuiRa o & s & forw ol awEr |
12. gqrEafsr  |—(1) Ued IRl ¥ SR, ANl WSER & Aol Pl UeEafdy iR Jdr R germ
fafafde gFfft IR ¥ I R & 3y gR1 Jorn fafuiRa uiRsfie o w1 a1 <91 o &= &
THIR B |
2) I TRER BT T B fF AT TRIGR &1 Pls Gag 309 Hjedl & o |
PR BT T BT IT AeH B I WS D W H (U daed & fded H g g A ', A1 [
frefl o |HfIa iR T RO ¥ g ST @12y, O WRGR SW GAdTs fhy M &1 Tdh 3awR
UG HRT S UIAN UG A ST AT |
(3) USH IS ¥ FOR AT TRIGR & BIg A6 WRGR BT 07 TWER Afd
UF AT PR SR I W WOR B WP & U AU U8 F AN U3 § Fb, U Fa™ BT Ug
Read 81 SR |
(4) <maeET WeR & A 9eg &1 g Rad 8F @ Rafa # sw Rfdd &1 geanRefa
TG a1 Fgfad | w8 Sefl, @ 59 ueR i @1 fged 9 @fdd S € 99 9% ug gRoT
BT, o7 w9 a9 a8 fda, e o w A1 a1 gad @fdd Rfdd 780 89 &1 Refar 7 a4
Ug UR g & |
13. IISHT YTReR & 46 |- Mo Wideraen faffgiRd a9a iR wH W, 956
IR framraeh # wenfafd AT A 1 BH—BIT BT HaATed BT |
14. JATATSAT UTRBR & HH  |—(1)ARASHT TR 59 AAFIH & 3FefF o i & gerargor
frded & fofg Jor amaeds URIReIRAl Ud = HHAiRAl &1 FRYRF SRGR & Yd 3rgaed A &R FdI
TAT IAPBT UGA™ TG DIfC JATERT B FAD |
(2) SR (1) & i Fga URTeR 3R HHaNI FREEe! gRT I Afgd da= a1 W=
UM & gHER BN 3R Jerr fafea war vt vd fdut grr enfid g
(3) QM USR &1 ey Aftd 3R S UeR & UcI¥er) Ud HHAN] SHG e
@ THAET U fRIEe & efH Bl B |
1. ITAISHT YR & ®9 # fedl i gifter &1 afifed &= &) sifie 1-(1)
WHR, Gl mAe T &5 & foy Mo W R &1 IfSd &=a @1 qoirg, B e &
SaD fhdl FT # HRRRA fF M TeR & 39 ANl 839 & forg e wifeR &
fAfed & T |

H ar
™Y H
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2) SUIRT (1) & SrfiF AT WReGR & w9 # IMfed e WideR, ga fafwm &
F AT WAPR DI JAT e dl & g & forg Uil Afffoal &1 o7 g fafed Rfa & a=
HHel 8 ST I8 STv] S |
16. I USRI & $d AR wfaadi —(1)39 W & Sueel & srgel= smarsr
TR FmrEe gRT Jenfafed ool &1 Fde ok genfafed wfthal &1 WA & |
(2) SUgRT (1) # IfeaRad v HAT & FE8 & ol ARG UMEBR AU ATASTAT & BT
FAEToT BT T HRAT FH, R VA FAeTol & FRIAe TR PR FHAT T W 1 AT DI B A
S 99 Gl & (BN FAT BT SYRD ATERTD, AT TR 1 S fafd fear s
(3)(@) AT UMHR TRBR DI Gd Wi H U7 AT VA AT DI Fedg DR A, A
Hudh I RAET BR FHM D! FSTIA AT WAL DI I8 39 AWFIH & AT o fHA g B
fFdes & ARl amaeds q99l iR U Afdddl $I WReR gRI oI Wigd UiRsHe a1 BId &1
YA AT UTRDR gIRT fhAT ST HD |
@) AN WeR B 39 UHR FERIdl A1 WEe o drel Jfdd 9 g & forg
g IS WEHR | Aedg 8 A1 SHal WA fom 7 @1 8 Suw wdfa g
ISHR &1 dodl § 9N o T, dAfdh UHdHR & 96& § Aded T8l & 3R fed
T YA W g fawal @ 99d e R @ 986 H ART oF BT I AfIBR T8 8N |
() ST USPR 30+ Bl & ded & oy kg f[a9rT & ueieeRal 4 wREel 3R
HaT 2 |
17. IS YIS R & Fd  |—(1) ARG UMEGR gRT U1 $dl & a8 § SWId < &l
TE Y WPR fIRgd e gRT faeiRa &l 5 S RS & H $RIRA I UIdR a1
TRl gRT amesr ¥ faftd yeged a1 fawai # wam fafgiRa sieem™ & w9 3 fhar S qen e
% TP 31T BT YA TRBR GRT AT ST |
2) I UReR SU-arRT (1) & Sl 1Meel & Wiftd & 30 fei @ eMfd® afy # g
ARGl USBR Bl 3feer H fafifde sfera™ @1 vbd &1 YuaH Sad Suelid AfT | & sk
R TSR Afd W IB9 & 39 USR YA o)1 4 [d%d Bdl 8 a1 T WBR, TATST
PR A ATGeS YSIUT UKl BF WX, SAPT YA ARGl GO R B dfl AR fafga A @
IHDT Il W UIHR BT |

JI-1V
A SyAT AHEfaE T A STIhT IR B AN

18. A SEIT AEfaE o i ST SRR I AN —(1)IAS RIS TSR 3
oA & QI gU D WIIR T WRBR GRT AW I JqUIRT T & ok Jfafed wu 4§ o T
PRI W IRER B aAM A STANT A T I STIRT R IR o Rrad aren a3
D UADG Y-S S JIH SYANT BT ST ST,

IR, IE A PR NI UAP B: A8 & (oY al IR fIRad ®U ¥ BRI P Ieelkd B §Y
fawaRa o S |,

R, $9 UPR IR fbY T¢I ISUART AFeE T g STt GeR § ufdftedl & dror
el @ P &P A7 AMABR UG TSl BN |

(2) T WBR MG §RT I ¥ (BT YA & Fad ¥ aeRa fbar S arer a<Ae i
SUANT @I ey fafafde sl ok s & AT gl & fog fafr= faferl fFrd @ S da |

WR=], 99 &3 ¥ I AAFIH AN B & Yd Il Al UIHhR A7 WIFR UIeR §RT S9
& BT DIs AFFIS AT IR IR fHar 11 &1 @1 ugdl 9§ IR fBU T S9 AmfaE ar e @I
JATILIS WRIETT & 918 ARG UMHDHR §RT 59 ORT & el IR THA1 =1 g ITIRT /e 3R
RFSTRER AT SITQT |
19. 1 IuART A SR R SuIhT R &1 yBrRE —(1) g ST aEEE &R 9
SUIRT IR B TIR & GaTq M TSR Aified gHIfd & g 99 e+ a1 O i &f
fafafde fdar ST Sief s9ar ufodl &1 FRieror fear S\ &R el afd 3§ 9 TR aefE
IR Y SUART ReR ¥ G faRad smufrll, 39 gar @ gared o [y 9 de A & Wiy,
AT BT ST |

2) SU—uRT (1) H SeclRad @M & TG B & UL, AT UIRIBR & B UIEHR
AT 39 YR N WeR R fgad w8 afafa, S a afdaal, fSeiq smuftrt <iRae @t
8l, BT Gl S BT WA AqR &Y S & Ugard G JAED Siid PRI b dla, ARG TR
BI Ufded < |
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(3) SMATHT  UIfSdR SU-aRT (2) § JoOm wHfUd H?iqcﬁ wR R & den g SuanT
Hﬁﬁasﬁ?ﬂﬁmﬂmmaﬁr ST I AHS!, I URacd BN AR Hhed gRT AFS Ud
ASTEER BT 3MqHd B |

@) ﬂﬁf STANT AFRE 3R Y STIRT IRVRER BT FMGRd B D UgaNd, A UTIDHR
I STIRT AHRE &R A STANT IR B FfeR fFy S den & o ar & el R gHar
gferdl &1 R fHam S F6HT 3/B! ATl Gl GHIRE BT R die Td AR & U™ A
STANT AFRIF R 4 SUART IR @) uferdt ST R |

(5) U |rAGE AT B T Ui I H W eI @I ST | ered § 9 STt
AFE iR A ITIRT ISR | G |raoi~e a1 & U BT Gbred 59 a1 BT +eerid JHTor
BT & 9f SuarT A iR A ST IRER Bl GRS w9 9 IR 9T FfieR R forar w2
20. A ST AEfaE AR A ST Wi AR 1 7 WReR @) wfa (1) SE|
S A & Ydad] SU§E] & AR YA START AT AR i IuanT TR TR fHar S 8, 49,

(@) afs faRT orafy o1 WReR g7 9eE T rafy & Nox 4 IwrT AWRE R 4 SuEeT
RISTeeR IR Tl b r=n &1, a1

(@) afe fHedl 99 AROR & FARME 8 oY {6 39 @S & WidR w1 gf ST AFfed iR
A STINT ISR BT TIR B B I ARG TSR AaeId Had 8] Sal R8T &, Al WPR 4H
SUANT AFRE 3R A ST IWRER IR A & oY [I8R IRAR & TR [P vd e f[a9rT &
TR Ud & faeE GTed (Slodiiotlodlio) BT fAQer < |Ad |

(2) I STERT FEfRTE iR Y ST PR TR 8 IF & g¥Er R Td e faee
Wwaﬁéaﬁm@ﬁaﬁmsﬁ?mﬁwaﬁw—mﬁaweﬁﬂmwmaﬁwﬁﬂmm
ToIT UfhaT BT STIRVT YT |

(3) b=l SIS WEGR & SATSTT &5 B T A SwAT Hlﬂldﬂsﬁ?ﬂiﬁwm
IR & & Gdg H 39 ORT & A ST Pl AT BT A Gaord AT USSR T ARBR
g1 far S |

JGI—V
fasra AR @1 dar, favgasg iR sgHe
21. faera JioHEr @ dAR - ()amﬁwa%aa%aﬁw$aﬁﬁmmwﬁw,amﬁw

UIeR, ofded VAT &9om & &1 | | 1 T8 A7 U SmfY @ 3ieR Ol WRGR FHI—HT W
iR &, 918 & Ared | UH Arodr (R4 ST fastd IS B'1 SI) SIS & a1 39 fhsl
Nl TR @ fou IR aR 99 91 &1 @) & oy iorar wReR g1 gen fafifee fawaRa oafer &
foY WRPR BT UKD H;
R, HERIY &3 Bl fdbr ASHI, HR ISl Affd & §RT 418 & WM I ARBR Bl
A 1 ST ST ST Haed U geid ANl @ AR UG B Wl | TR 9T HA Ud gId &
AT JUEE HRA Iwh AR Ao AfAfa e el
(@) HETTR &5 H TRUTTTHRN 3R Taraal gRT GAR &I T8 ATSTHT;
(@) TRUTfrBRN iR Tl & 9 fd @ vy e =rid S99 &3 @) wwfad s
AL, ST Tl 3= Hifdd IR wihfae darm § R dredr, sfauRa &1 Udhigd
fapr &R TafaRor HReqor Infiel &
() RA WRGR 3R I AR gRT (AR¥ed Iava Sgeedl iR yrafiwdrg;
(@) 39 RAfFEET @1 A5 S8R UFHfa S 9RA WRER 3R I5T IWHR & JHDH0 §RT AR
& ¥ fhy I & fofg wwirer 2 der o Sude faxiia a1 o e |
@) T ATSTAT AT
(@) I TRDd BT doba <, Ne gRT AT WHGR 39 &3 H oM & WA & adia]
A1 afdTeT a1 T AEEl & fg Fem ueE fRd S dae a1 dad A S dae & dey |
TRATAT BT 2
() STIRT & forg 9f & &= A1 Sl BT Jrded ¢
(i) AT, FaATd, 3ieEfiie Ud B & Iqazd d foly
()  @rESIP R g GG Gl TS, U AR Wl B HaMl & (Y SR
(i) OO TR I3 & forg fRY ST Wit R A A
(1) Fad, aR9IRT iR F=feRad &1 ga™ & @& forg
(i) AIS[aT Ud URafad, IS ST uell, R Al R Hedh 3R qR Wl ;
(ii) HIS[ET SR URIad g8 IR A1, Yad, 8alg Isel AR 78l Afed ;
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(i) N, AEdGHE R g AHAGHS, Gell SHTRl, U], Wd & e, F@fE iR
I FARSH & ITIAN ; W dec iR Uapfde dare & foy mRférd &

(iv) i, SiENfie, §Y, eRER Ud SN Igaedl & &3 AT SIHl BT s qH
3ATdCH ;

(V) o &R 9w @ srawmedrell & folu Ul dsd, Wed Ued SR I
gR¥EaRoT Y

(Vi) U Fsd 3R AR BT GER

(vil) <rdeife wadl iR G 9T AU ARG faer @ fory emRféra &= ;

(viil) “fesr & faem ik faaR & forw &= 8ik 9y emar & forw &= ;

(ix)  gfaemei, Jareli &k IuAfaml, ik

(x) U N AWer o Bl g uarfad a1 ReR g1 R ar 98 @
Haford, aRaId iR U 29 ;

@) TG &7 & NIk Jredy fAfgHEe afzd dvsa aroHr | wftd & @ fog, I,
SR BT Ocd, UB.USIMR, SdTs, ATl Pl WRel, ¥a+i &l G Ud 3MMhR Tl
AR, AT TAT 3 Gl AT qAT WA, FRAAIS] TAT YH BT ITAN R 7 [l
AT ST SMMaTAD &

(®) T¥F Ul & facig AfRaed & A, S gomT gwaE aiiRd fhar ST @ S9d TS ko
3! facia ffkart & | gofar srge |

3) faera Ao # o~

() SycfRfa, gRWId vd Sudy far S A6 —

(1) e A1, 9@ IR & T AR Arfesie fgia afed w1 amai s
JMATSTT WSBR fAdmr Ao # gere, aR9Ifiid oik ue™ &1 @ forw =
SLEP

(i)  HioET iR ywAIfad AdwiE &R o Ardie SHRA! ;

(i)  omEarE, WREN o=l iEnfie a5 IR |iRgfae dwernsil & forg falme &=t
a1 fIwga faer

(iv) o, SRR dwml, SiElfie &Fl, TRE &, WAAtE AR ARgaD
HRIFl oIl 3 Hafd Igewdl & fou e &3 &1 foxga gafdem ar
TATHROT

(v) R e, S48 3R gARGl iR ERERl & J& AN R R,
3R

(vi) Suurr ) @) # ffde o= ==l & ™ © sig ula A BT e
HTIEH |
(@) a7 BT A A vaeE & forg e @ dR W, fhwg 9 Suey &1 @uddl W
uftrae uME STt fa fFafaRed vl & fog siftireer & sread| & wu 7 srffed
BT i~
(i) ¥RA |9, 5T qAT I TRER a1 A gRT w@nfid a8 o= wieR iR e
Qﬁw;
(i) fop=fy r AMel & S SuewT (2) ® fafds =
(i)  Ew9 AT A1 ervaferd fAdr arel el e Aferd aRaal arel el &1 faerd e
JATETET & YR HT IUE;
(iv) ot Y, TTdf, Wel & Hamt dorr gRT ufgat /sRa el &1 Sude:
(v) faema aremr 4 faffde Ofr & 9 &1 SR gRREd =1 & oy
(4) ARG &3 & AMel H, S aR9Iig a4t Amel & srarar, e domr frefafad
T At a1 fedt Y Amel @ for Suelia aRvifya, ar Suefia o —
RETHT Yorell 9 wnfiet ® ;
) T @I YL, STl il 3R et ofR rufdre e & foy #emreg yomedt
ITeH IR IRl & AR YoTTed ;
I & I SR YT & ARG YoTTe!,

g

DICHCIC)

©)
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(@) U 31 GfIWTd ST HETRIY &3 gIRT Jaedd T WY ;
3R

(®) DIg = fawg Srar MuiRa far o wa |
(5) e AT & WU SR Iidaw] B AT &= & oy 59 i Rem & srii| 99y
Wﬁuﬁ$mﬁ$aﬁﬂ;@?ﬂaﬁﬁﬂﬁaﬁwﬁ®ﬂ¢2|IITqUHchb Aol SR BN S faer
AT # 3 T IRATd B FESME AT JUE IR & oIy mawdds & |
22. ﬁwﬁwaﬁﬁW|— Eﬁﬂaﬁa%mawwwgmaaﬁﬁﬁ%ﬁwﬁa
Ay & folw e I TR FRd FHI SRSl UeaR 1 Syamr, st fafrasmeen, fawm
iz fafermmaeh, urefae et yaurr |fgd Il g vd fawgia s Frasmeen | fafgd srm, w®
faemR o vd S |fferd ax | |
AU AT &3 BT [IHT IR IR BRI T YD AT IR Fr=iferRad fawgenl wr faar
3R I Afmford am—
(@) ST &3 BT WIATHaPH AFIH TAR BIAT 3R BN (3% U4 Y) TAT Fedg &l I
UYATe, IR, Haghe Uleld, e, I qrrar=l, daif=ia! (FHiford arfa), Tl Sdl &
‘hNAT;
() M, URds, e SR el & WR W gaumsil oI f&fed $R Ta R S,
(1) faerT AT & ATheddral AT & I Asdl iR IuHSal Bl AMNAH Td A
(@) faafsga acm & fou gds, oER &R el TR R STl 99 TaR &390 & ol uTdiis
Td AR WAl R OGEAT AR SEiRGS WG] UBAd BRAL FHIed BRAT 3R
TETT BT,
() o & w9y el R AR &_d 8T IV &R we &l & deedr a1 aifte urRed
famra ARl @ forg 991y U Igeedl qen JuMIfadl &I SuidRd, Seifdd ofiR |Rfed
BT,
@) QX IS aF B folg AT IR SRAT IR G & & forer uRwe, fafe= o™
TETdi, gergd AR, TR UERd, TR OIRYE iR TR A gRT IR feu e Wi
IR AR BT FHfhd &Y,
@) yRde faera are H faRredar vd IwfeRad |Am=a yraeEl ©R gfddd g9E Siel 9=
ffafea w0 @1 ¢o v -
(@) SMaRya wa faerd & forg Rerfa uftded iR uware;
(@) SHOER et @ forw Rafa uftdes @ik gwm;
(M) g & fog Sa R Rfa uftdes &R v
(@) Ardife gE—gaumi 3R Garadr & gord, S+1a49 AR G & foy Refa uftdes ik
YUITd;
(S) T e, ¥cdge TR AR FHfhd SMariia RATSTRI, goswotdo AR 1 3ma drel
Il & foIQ oAy &1 UdrE, RMaR §—Ial AR o+ URAGHT & Wad & fofg =i,
PRIHA TG WhIA;
(@) T, R iR HRIHAT BT FIAT—
(i) e vd waRem JrAwmsl BT Gor / I~I,
(ii) srruaRe uers &1 faer;
(ill) Wied ®w=, ARG I, FAIfdAE Glaan, e gd Hrel I
(iv) el & fog smufera e arel arf¥ie el &1 faer;
(v) 3irenfire ure!, araaryia difeias] Afdl iR Aecelddl & el ;
(vi) ISR gor= & forg fdemm o7y /g8d iEifie Ser, JSocio Uld, HURGS &6l Pl
o 3R AT I=T;
(vii) eraamE, aiftrsy &R SENT &1 HagH;
(viil) $f, greremen, AfcRan!, 3R Sa $fY & fol e &= &R IuiR;
(ix) fordt faRy &l &1 faprsg S Seorfoa &3, a1 anfdfe w0 & fUss &4 ;
(x) HdeTiel &, S MMUST Uavl &, BT AFIH0 HRAT AR MUY, U UM 3R
JNMUST YTaTq @1 AEaIHArs & foy T Ul Aol IR 6L S AHEI S Silae
BT Aol & U R A H HEHd B

(xi) A BT TH ¥ TS ITANT AR FHY qRReEr;

~—~
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(xiil) AT G BT fAH;
(xiii) SeTe® et H fawr;
(B) T Ud 5T ISR D Gl B IAREIG M AMaAGArsil R Igewdl &I fafed
‘DXHT;
(91) T WRBR R IAT 9 A1 FFmraell gRT Jfafed U o=y ArTel a1 fawew] |
23. 39 Af¥fFRM @ @rf 81 9 qd IR @ A fde diemn 9 afitEm @ eefim
faera Ao Al Sl |1—afe 6 e &9 @ foly i R WideR sfEr TR UG ety
e AeT 59 IR & AN M & Jd SIS & & oy e AreEr IR @R ferr 81 dr
Ugdl 9 & IR e A9 & S99 o7 & forg 1fed smaet wiieR ey arerr & deiee gd
o7 WeeE & iR &R a3k 39 faery AT &1 59 S| & or<d daR &1 R e
IISTAT AT SITQT |
24. faer e AR o1 @) WOR D ufdad (1) T2 39 JfRfFm & g Suddl &
IR W fAGN IS IR &I SHdTell &1, a8f —
(@) afe fafkd e@f & WMaR YA WRHR gRT 98 T8 M@ & WaR ANl UIGR gRT
B3 fIem AT AR &1 @ T3 & 3rera
@) afe fEdr BRoT A A T TRER BT VAT AT (AGLIH 81 a 98 TR TG &g
e e &1 faerT Aol IR &) &1 Qe © §all | TR Ud &= e d1ed
9 gAIoef 39 AR & 1efiE AN WER &1 Ufshar &1 TR iR wfdaal &1
W—‘TW;
(2) SMATSHT WHR & SIS &5 & I fAemr Ao 1 & TR & Heel § 39 ORT & 31
ST Bl AT RS UIHBR FRT YA AT ST |
25. 9IS gRT fa&/ AT &1 gelgd |—dIs & e Jo  URd $- & g Iy
fpeg fFradTaell gRT AR ¥HY & UTdar die ARPR & AFAGT ¥ [Jbr AIoHr  H UHT IR R
H QY IRSHT WIBR $ < T i1 dIs 3fad 9981 IR IguRia ST WieR 8 SUTaRT
BT |
26. faer AemT IR fey 9 @) e gaar —(1) 98 grT FRRa sufaer, afe &1 2,
fPy S & Uva MM WISGR fIerT AT @ GUR 9T S A 1Al XA S8l S9!
gfafer™ &1 FRlerr far S oM & 9N H Io9F AR Tdh 3fefal Udh o e WG FHER a3l |
e AT YHIRIT PR & A & WioR e arr @1 aed e @fed | foRaa & sk
eﬂTFrl%mWﬂl
2) SWad SU-urT (1) ¥ IfeaRad @ & wHfta & uvarq M WReR  Sad
w—w—()?&ﬁﬂ aﬁmﬁﬁwﬁwaﬂﬁﬁﬁmwﬂﬁﬁmdd S TAT SIS UTABR
gRT J1 FId 999 & Miax SR R |
(3) =9 UBR Frgad @ W Wiy &1 G0 @afed @1 Feaiford &3 @1 wufdd s8R ok 59
UHR FedIfid Afdd @I 9 W & gaud affd @ gaf § 9RT o &1 ieR ghm, fhg S¥
8% # 7 o BT JIRHR TS B FT fH o yA & foly 98 Weawy 78l Bhh |
(4) 39 yBR Fged & T 9T e T a1 e niteRi & gfafRal afza fed
T AT B G S BT JfIagad fa¥R S SN TR BIS Uil Tof @l 8, SR g S Bl
TRMT fomam & |
(5) wfafa & RUIE ura &1 99 & uvard, feg Fawmaeh grr fafed w93 & uearq St
TiReR Gy @ RAe W R wyr ik e o ﬁWdeMWHWH@WH@G&H
A 3R WEHR & AT @ Rard IuiaRor Afed ierar {91 SuiaRer & e Ao a9fid s |
27. WXHR §RT IJHIGA |- 1 RUIS & | e Ao o1 86 & q1s, foeg Frasmaen
# fafed 99 & JUTA WHR I8 F WY A & 96 AT A1 AH™ AT ST AFAGT B Fabi)
JFeraT U JUICRUIN & 7T AT BR ADHIT O/ I8 Mawad §Hel 31l 59 MR WReR g1 feid
el @ R Ao BT SUMART B 3fral T ARET - dIR &R & oy T UfSdR. &l
fasr AT Srer FaT |
28. fasTa AISHT BT YBIRA |—(F)ARBGR gRT ISR Ao BT AR B o1 & doprd
e ARG YIHBR f[aPTT AT & IJAET & R § [OF ¥ 3R WY FHER U3 § 7ol 89
I AT 39 Wl H, STal f[A®r A1 &1 FRIeTor fhar 1 e, i o Gab1ierd B |
(@) Sudad Afed &1 IS H GHTeA o aRRg 9 fIHr AT gadT H 3 S |
29. sfaRed &= =g faera Ao |-Re™ Ao IR & & AU+ ARG $I 9Ivoy R QY
M @& 9% 5 W A7 A UG R gRT IR &1 78 e dIe T & orgdied & o1 & d1%
afe sfaRad &5 &1 wfiel R AT MfeR & aaf¥eR faxaia fear Srar & ar smasrr fawr
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AT B WUNET S AT AT 70 SAFAMTHR & T qd & &3 3] AR AT dl W@l & A1 IR
PR UBIR B FHT TAT AT AT UK (BT S & g U=l S aTell Ul &1 Tl d_ad
BU I WRHR & AT & oY Ugd HR qob |

IR, S8l SffARad & & foy e AT & SR ol &5 B A o1 § SUTRT B
Vet 81, TRl IS WA R S8l do g &l fAfeiRa Suedl &1 ured a=d 8¢ e Ao &1
W&TUT ZI'ﬁ""IT;

-Vl
1 & faora 3R SyFT w FRFT
30. fasra Ao T & gy 4 &1 Sy vd fasra (1) fplt ot e A fpl o
A AT & HaTeld § 3 @ d18, 9 &F ¥ Bl « Afad &I e A1 9 o192 3 w9 4
=iy Y 9f &1 gArT a1 g @ fog a1 B8 ff fe™ @ @ forg srgafa gt gl
R [P AT & Farad | o & aRRd b Uﬁaﬁéﬂﬁﬁﬁﬁﬂﬂmﬁmsﬁmﬂm
S @1 ®, A1 ARG YITHR I9 @1 R Sl 59
Sl & oy 99 srafdl g a1 IgART < 1@@&%?{@,
31. e ged & Yad @ fam R far egufa @ e s w g 1-(1)
ﬁﬂﬁﬂﬁﬁiﬁﬂéﬁﬁﬁ&%ﬁﬂﬁ%?@ﬁﬁaﬂﬁ%qwmwﬁmmgw@«'eﬁﬁdsﬁ‘\l
9 IAFTH & o1 yraul & A ; S &7 | Bz @ ar fB o g & SwarT | aRadA
T8I T e —
(@) ARG UEBR ¥ U JAO—ud ford &9 ST I8 gHIig o &1 f[aa™ Ped & 9 H U9R
ST ST Wbl ©, AR
(@)  faRea w9 # orgafd forg fam Srar @ Su—arT (2) & urae 2|
R ¥ ol gl @ stavgadar feforRad @ forg & Brfi—
(i) P 9am & SFREv, GUR AT A URd<H, SR dHact W= BT M=<IRD AN Y1
BT 81 rar foed S9e g ®U difcad w4 ¥ waifad | 8 8, @ fau fey oM are
fredl @R 3 T TG,
(i) Tcamy gg fell fafY & o= foddl o R gIRT faw g araer sierar e & srgura H
BIE BRI FA TG,
(iii)mm%ﬁ@%a%aﬁmﬁﬂﬁwwmﬁﬁﬂ%m@wmmm
ferg;
(iv) dg I TR WBR AT BT f i TfifeR & gR1 f6) oM ared &8 W a3
U, WedH AT AGGIdh AN & [ERETG I IR & foy Tl 8 99 S 7 S S=a U,
Fedh IT AAGI=h A1 BT IR & 3fer Rerd 59 wR fhd T &
(V) &% a1 T WEGR AT Ds | W FHr gR1 A1ferdl, A1el, I UIgy, bad, SalhA a1
IR UGN BT FRIeT0], AT AT TAIBRT AT I9 Sqaed & oy el ) Hsd a1 g &1
(vi) freit gaTs e 9= §fY ¥aRl & SRM $3il 31 garg 1 |fwford &, & oy ;
(vii) wed FEiT & fou ST dad BN wEoEl & U 9 d6 ugd U 99 b fog
Wﬁlﬁﬁ
(viil) U 4f Sl A U e @ Y ayd gl 81, Bl SR Bu W S Gl
& forv gge fobar T el
(ix) T 1 ST AW U YA & folY UgE Bl Bl AR BMI—d [T 3 waieH &
fore ugaa &1 1 59 <2 H S I8 o WA & fo 4 & SwanT B,
X) 7= & a9 A @ oy waq Er U vad | el dig I vad 3feral i @
STINT & MFud Al gdie & forg SuamT,
@) JATIET BI UM WX IMRAGHT UG R A9 FEM & HIoR AT UG B D, JBR B
HSHIT AT QAT 7l AT SUTRCN & A1 AT < Wb, SHAT Sferd Tl
32. IU &9 4 e &) AFART |- &3 FT U & 1t &3 # B g R iR
99 ¥ DS e 1 TR DI M @A Tl Afdd AT @ foy Smierr Wit & aernfafed
HRA H ik gerfafea fafdificdt sfafde ova U iR wenfafed swamawt ok i & wr faRad smaes
BT

zgt
E
%
:
;
Z24

TR U ST §9 2T @l & H I@ax @ W 6 femmEe grr @enfafea Afa @
UEITAd I MRS & & A & SUANT B UPiAd | UDHIPpd  {HAT ST Faval & |
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33. faera &) srgafa |—(1)er Jo 31 AEGAT & T8 b Y SUIRT, STIRT BT HRAT,
I STIRT # aRadds, ¥ waa et 3R e &9 # WS AP e Ao & rgwd e |

(2) fowm 9T & R & YA W BIS AHN B FT M @ a1l iy Afh a1
fer (@< a1 T WHR BT IR a1 @I WeR & Bieds) FammeEe grr gor fafta w=a #
JeNfAfEd SIS IR ATl & A1 Al & foy e UifieR &1 folRad smae < |

3) 3w fAafm a1 9@ i 9 T3 frawmEen a1 fafmmEel @ orfiF Sgustha e
TR AT 1 B & YA & A1 T Y 9 Y 77 UH a9 W —

(@) SIS UTEeR frferRaa smeer, fafed @9a & ofex, IR & —

(i) fo=m =t AT U_T &_AT A1

(i) TNt et & |rer SIFART U &_AT, AT

(iii) gAY T A TPR BRAT

(@) Yda<ii WUe B AUGHAT R Py Ufddel 99d STel 41, Smierr witer frfaRad et
T FDHIT —

() =g f& uea orgufa w3 Wfd s@fd & fou gwrdt gnm, iR @' & 39 sm@fd @ wwifa &

are A B qd B Reafey 7 a1 feam S a1 gAd A &1 SUART S AT S |
(if) omde® & FRFEMNA B0 o=y g &1 o™ a1 ST a1 O el g R B R @
foQ orgaa faerd & yareRl IS WfeR $I JURHEE Udid emdre e g,

()Wﬁféﬁmagmdawmw¢<4mmﬁmﬁ$m&a‘gﬁ%éﬁwmm
FAfeRad 8rm ofik fafed AT & smaes &1 Aqfad fdan ST |

(5) T @1 orgafd & AT H T I b 3felal BT AT & FAETd Sudd, Fsdb a2
I HUPH Acdd YUMell & oy maegaar dorm o guIfad i iR T TiffieR &1 srafid fay
S dTel YA & &3%hd Sl ROV e AfeR & oy ghar &R |IvMT & foy Jenfafea afa
J W= BN

(6) SuU—oRT (1) & M sfafde fHA a1 & 8 8¢ 1 Bl g W uReEre s fFmor |
=, fell R @& fAe 3R &1 MR W@ T & WHR I A58 WER D [N A7 R
YA R (STl I UfSaR A1 WiseR 7 ') & g3 #, JnRefy, faurT a1 g mider
UHT = & 3701 M &l folRad wU # MRS Wi R &I gof fJaver dor S9a |1l WRGR §RT
FAI—TFI IR JAT(AfET SATdST Ud AIG Hele Bl 8¢ VA [Id™T &Rl &l P A & HA—I—PhH
Uh e Yd ARG BT SRl Al USeR Ymad f[ae R e Ao a1 aqasd ugd
el o= Sufafd & A1 Srfwudt @ a/a A1 Bl o=y dIfidd SR | HIg SMMURT FHRAT 81 d dal,
TRefel fI9RT A1 Iy gTfder —

(@) AT YIIBR gRT SSTS TS 3MURT BT FHE B & oy fAbrd & URdid § Smavad
SUTRYT ST, AT

(@) fofa & forg smaT ifeR @t skl & |rer e &1 Uwd1d TRER Bl Udd S |
9 U YATG AT AT ARBR DI FAUT R &1 T 8, 99 IRPR g 39 [49g wR 3ifer fofg ferg
S d% Big e BRI YRS 81 fhar S |
AT IR ERT BT TT5 AURTAT & A1 fAPHTH BT UG U< 8 IR WRPR TR T &g e
HTed & MY 9 UK 997 {6l SUiaRer & A1 SUReN |fgd  SrgHed Bl an, gemRerf, T
3T R MIGR BT JATILIH SUTRYT B BT 71397 <7 |
34. Il > wra e @ agufa A agafa 4 soR @ favg afila (1)

gRI-319R1—32 Td gR1—-33 & A= el oiRd omeer & AT Hig 3fMaed FummEe
AT AT Tl TR & FHe AU TRR HR FDT |
@) JrdieTah<l Ud Gafdd AT UeR & G4 @& 918, (Uleid UIeR il &1 gl a1
wapfa Hee smaer Ra Hm—

() o et gl ue & a1

(@) 99 I P A AFA U bR, [ 98 Sugad e, Al

() I T, [S9a A1 AR US Bl TR B, Bl FCHI, AR

3= T, Afe B B, o1 98 SuYge dHsl, & TN B AN

35. I B wfd |-uR—31, gR1-32 U9 gR1-33 & ded al T UAd AT UaH fdhy
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R I8 IR b AN B JUTYER FHIT & a8 39 MM & efi| g Al @ fog 918 3§ 3
3MIe fby WM W 9ot =18l 8N |
36. Igufa 1 yfadeRr |59 1 I8 Uil O b gR—31, gR1-32 Td gR1—33 & 3fefH SR
faer @1 @IS srgalc G Aear dord A1 giuaeE &R A1 fbdl aifcas dea a1 199 &1 gureR urw
BT T § 9 ST WiAeR JATfafed ufthar ueTeR S9 UfwERer B |
37. fae o @1 argufa &1 yfodsor v Suiarer & wfed (1) gfs  fe  w@wg
AT WABR B J8 Uiid eiar &1 {6 faer ares, S IR = foan &1 81 a1 R fey 9m &
PH A B, I GIR BT S B, DI e H @ gU IR A Ao # AT BR—%R Bl &g H @
8 AR B o=y difkad SR 4 I8 3fawad I A9 & (6 59 | a1 fedl o fafy &
JAF 9 T 9aT BT B IR B folg ya™ &1 5 Bl Al o1 ufasdsRa a1 SuidRd far
S 8, AT SIS IR Hag dfdd bl Gadalg &l JqAR Y& PRI & g8 e gRT FgHfd
URRAERT ®HR FSHIT AT JATILID 8& b SUMIING DR T |
R T STel argafcr RIUS AT Y & SUINT AT [l 4o & Hhrd a1 3 b # yRac+ o
Waferd e, g8l gRacd 8 S & 9T AT HIg A1l YR el fhar Sie |

(2) 919 SU-9RT (1) & JFf= UIRT Qe I PIg AT YRR a1 Iu=IRkd &1 IRl &8l
ﬁﬁﬁwﬁwﬁwaﬁ@wam@ﬁagmq?ﬁxﬂgﬁuﬁmwﬁﬂfﬁ|qchN1Gﬁeﬂg?l
o9 foY I A1 SR fbU S | f9hel 81 T 81, 1 B | SUId & & ol Big @l fafed
Y B 3feR SR fafgd AT | s witeR 3 ufoyfed &1 qrar w1 81 99 AR UieR W@
DI GAdTs BT Jaagad JqaR e R U &1 iR s ik sfa ufoyfd o1 uwae @rh &
HAET BT |

(@) afe w@rl Uyl WeR 7 =1 8 IR Jfafed 99 & R 9gfd ©WeR =1 |

gHR B DI A <dT &, a1 marerr wieR ear—XII & e wfeq =amnfaaxer a1 Jora udg
@ GHT " B 39 R @ e wfed frumael & wufifd W @ fAafde e ek
IrNfereReT A7 916 &7 R ifom qem W SR SIS WIS R & foIU sregd) BRI |
38. faepr & SR AT d—ase s A A faga g suTtga fasr a i —(1)
P APAHD BRI BT & SR AT -3 R IR Rfdar s xad 57 afe e & fow fiu
MY AR Qe A SHH PIs [Iae a1 <R HA1 8 Wi gR1-33 d faffeiRa ufssar & srgarR
GeRIfaTd Epfa UTed B |

(2) STt T, Wt fefan ar faeraadt gR faar w1 e ar i srgees & faem, fem
DI AT AR UK by 94T 3rerar R Ao, Al e AoMr a1 e e W@ ar fedl
e, faf e a1 Qe &1 Sea w) fBar T 9 7Y, 98T AT MRER A1 R TieR Wl
AT Aag A WEBR &I Fells ¥ M A1 {6 o=y Y & Iuddl & FJAR Iad AT
fawr a1 AT & f9%g b Mavad HEH IS |
39. Dacl IJAW Hal bl SHIGARN GAioE f&ar s el o=y Ay J sidfdse fodl ara
@ B 8U W, UISld, fdgd, STo—er (e, #e 989 bl giaar SRl SEani Aard a1 el
&g ® WaEl A7 YRSl B U 3T WAy SUAY R § oy RTER I em, e o
T ddl U 9ad T fagd o 5ot |Aioid a1 YT 3199 SiF a1y Iuarel SR1ge! o fafey & srefl=
HeTd TSR §IRT 31gAfT a1 g &8

Ry 5 U d wael & WA Ry oM & AW § WReR S Tl o fafd el fee
e ST foham S wa |
40. mmﬁmﬁmwmﬁaﬁﬁrml()aﬁﬁﬂ%mw ex H eraferd
aﬁs‘ﬂ‘f"-{ T Ao A1 Heely faem AT & forg sruferd et srre a1 iy fed 4R & w9
H# a1 o= Rl Ao | ifard siftnreer @ forg sifwfea @ T B afe s9 Ao @
mﬁ?aﬁaﬁ@ﬁ o7 AT IITT BT e e T SIRIRT fhar T 81 99 U e & wad+
ﬁa@@ﬁﬁaﬁaﬁ%%%@aﬁaﬁﬁzaﬁﬁqaﬁmﬁwﬁmmww
AT BT ST aTell A H 37U 2T Bl AULT PR BT ANCH ADR Bl ARITA BT FDbATT |

(2) SU-grRT (1) & A AfeH U B F dRE | B A8 b Wik IR Wer g i
HxA H fava g 8 a1, g Rfa e aoer a1 deed e Oio S ©: "8 & e ©
T S UPR Y9Il SR AFT SMUfer | Gell STe srerar fHAivr [f2d 3@ o & forg suferd T8t o
A7 IIfAR SRR & w9 H Afafzd T8l off |
41, Ayt d faera a1 faera Ao @1 sgwudr 4 =1 Suar & fag wmiRa |—(1)w@uRen
A A7 Rl o=y afed a1 e &1 WRom | S Bl Afdd B g 1@Er wad & AN @ HA |
fredl e e o/ & UR™, Fa=aad a1 GFed a1 & 9 a1 9 & ST B GRed a1
gRafa;
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(@) foeft fapra Ao &1 Soeta B

@) 39 AT & e e srawd Al & o

) Wﬂ?ﬁ@awuﬁﬂ&jﬁﬁuczlﬂaé’rTrefrgTﬁﬁﬁﬂﬂﬁﬁﬁav‘rWaﬁ;

(=) gRT-41 & AN fawra @ &ngd ae fod S @ 918 a1

(©) IRI—41 & FefF WUIART AT HT Ieota B HRAT 8 Al 98 ©: A8 ab & AR

PRIEANT I T ARG SO T D AT I &I I 41 BRI 3R YHd: b T R & oy <fed
fPy S & 918 |l TR SN R S BT R ORI SRI @ B A & U U BolR S0
gfafes sifaRaq gamm & S gnm |

(2) @IS e S gRI-31, IRI—34 Td gRI—35 & 9 A el 91 fdwra aren &
SUdel BT Ieciad B BT YA T 9aT BT START SIR) QAT 8 AT SABT IUANT HRarl & I sl
SWIRT 1 AFAT A & arg A U1 IWAN SN Gl & 1 U SuART R4 orgaeil ofR e[l &
JegefIe 1 ST STuTe by fIe1 VAT SUIRT SR /g &1 df 98 ©: A8 d% & AR HREN, a1
T BOR ®UA T @ SAMT AT &1 A I BT SR verHa: f6d 1 arary & foy <fed fby o
& qig Nl IR SN W AW @ Rfd # iRy O xEn @) ey & fog ufafes dfw @ vw @
sifaRaa o & g 8T |
42. IYIRIGd faerd gec@ 9 @ ke & & ufdd —(1) TR g &1 R o™
gRI—41 # Jmaffd wu # fHar @1 81 a1 far o @1 @, 9. e UfieR S9 W@h @I Aifed
qIAe R IFH 3UeAT T o g8, Aifed dMia foy oM & 91], S99+ genfafafae o@fd, St e #1e
H fde @1 1 Bl Aifed # gen fafffde wew SO 3R 98 o a1l & Ar—wrer fr=faRad smeer
A IR ADHI—

(@) gRI-41 @ SU-GRT (1) & @s (@), @) a1 @) # Al Rafdi 4 4f &1 sad
e a1l f5d oM & qd @1 Refa # @

@)  gRT—41 B[R (1) @ @s (M) W (¥) # gufofafde Rufoai #§ gon SuiaRd
AT AT TRl BT SUTAT GEARAT PRAT;
ﬁ@waﬁvww@wuﬁm%@wmmﬁmﬁmaﬁaﬁmaﬁwm—

< 9

~

(@) Y W= a1 B &1 fafse &A1 a1 S uRas &,
@) 9 W AT B qad H 3 YBR BT B BRAT; AT
M 9 T 9ed B B ST Bl §T PR

R Afe AfCH | 9H AT G S (B SUANT DI 48 BRI DI AUET BT STl 8 Al IATATSTA]
AR SRR ®1 1 Aifes arfiia & |
(3) N Aifew & afda #13 aafdd, Saa afy & siava ik fafafde dfa & ;
@) 9 @ FN wa @ e @ gRefa wen @ forg ar yf @ R ST @ o
G @ forg, e ded # Aifcw & T 81, 59 ARFRE @1 gR-31 A1 gR1-32 AT GgR-33, Sl
SUYA 8, & A0 AFAN B Mdad HR A, AT
@) = faftd AT | ISR & THd dd B FDHT |
(4) (@) e &1 i JaURYT <fdd B d% A1 S aud folv o9 d@ Aifed &
PIg G9Td T8I BT |
@) (i) JUaeId YRl Aied U AT TR gR—34 & SUGE oAF] B |
(i)  IfT 9 ded WR JUT gatad QT AN USTH Bl S B Al e gy B8R, Al
Ife T TR dadt {8 vaa! AT Bl I TR 3@ @ oy a1 gf & 7 B w7 &1 IuanT oy
IEq & oI yee & ot 81 o Aifed U waet a1 st ar g & U W wR gAY 81 'R, afee
3T WAt AT Bt AT Y & I AN W gl FHTdT BT |
(5) TSR] U BT WIRST AT AIfeH BT IPEfST B AT ISHH HRAcd PR AU
SR B GBI, ST g8 AT T3 |
(6) afe Aifed # faffde @l @ sidia o Su—urT (3) & 9 oAl &1 amae a1
TS & FeaTe A1 a9 o)l S & uwEnq U SafY @ Sicd, SW  ANCH AT IHDI 98 W Sil g9
H 991 <&aT B, A7 Ui # A H fHU T w—%R AR 1 rgurerd e fhar S 81 dr marer
ITfSrehR—
(@) AT BT e &1 B3 & folv 39 WAl &I AMWEfTd & |am &k 39 Rafa #
SR Aifew § 9 & frell SuAT B ] FRA @ Smer B 98 V9 g Jfdd @ o
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foRR-ToaId & STeYT 9,

fome wAR fa=,
WEHR & Gfaal
BIHAR URBAN PLANNING AND DEVELOPMENT ACT, 2012
[Bihar Act 20, 2012]
AN
ACT

To make provision for promotion of planned growth and development of urban areas

and such rural areas having potential of urbanization and regulation thereof including land
use in these areas of State of Bihar. Be it enacted by the Legislature of the State of Bihar in
the sixty-third year of the Republic of India as follows:-

®.

(.

CHAPTER -1
PRELIMINARY

Short Title, Extent and Commencement. -(1)This Act may be called Bihar Urban

Planning and Development Act,2012.

2) It shall extend to the whole of the State of Bihar or part thereof as may be
notified by the State Government.

3) It shall come into force on such date as the State Government may, by
notification in the official gazette, appoint and different dates may be
appointed for different areas of the State.

Definitions.-In this Act, unless there is anything repugnant in the subject or context:-

"Agriculture" includes horticulture, farming, raising of crops, fruits, vegetables,

flowers, grass, fodder, trees or any other kind of cultivation, dairy, animal
husbandry, breeding and keeping of live-stock, including cattle, horses, donkeys,
mules, pigs, fish, poultry and bees; and the use of land for any purpose which is
ancillary to the farming of land or its cultivation or to any other agriculture
purposes, but does not include the use of land attached to a building for the
purposes of a garden to be used alongside such building, and the expression
"Agricultural" shall be construed accordingly;

""Amenities'' include all the supportive activities to the resident population as
per the prevailing/prescribed norms such as roads and streets, open spaces, water
and electric supply, street lighting, sewerage, drainage, nursery, creche, all kinds
of school, all categories of clinics and hospitals, community hall, library,
convenience shopping, playfields, parks and playgrounds, green areas, police
stations, public parking, bus station, fire station, post offices, essential EWS
Housing for the resident population, area for informal sector, all the components
necessary to facilitate barrier free accessibility for the senior citizens and
physically challenged persons and other utilities, services and conveniences as
may be delineated by the Government;
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(11D).

av).

V).

(VD).

(VID).

(VII).

(IX).

(X).

(XD).

(XID).

(XIII).

(XIV).

XV).

""Area” means the smaller unit divided for the purpose of preparing a

development scheme or plan;

""Area Development Scheme' means an area development scheme prepared

under this Act;

""Area of Bad Layout or Obsolete Development'' means an area consisting
of land which is badly laid out or of obsolete development, together with other
land contiguous or adjacent thereto, which is defined by a Development Plan
as an Area of Bad Layout or Obsolete Development;

""Appropriate Authority” in relation to a Planning Area, means the Planning

Authority or the Bihar Urban Planning and Development Board or any other

authority established or notified for that area by the Government including but

not limited to the District Planning Committee, Metropolitan Planning

Committee and relevant Local Authorities;

"Board'' means the Bihar Urban Planning and Development Board constituted

under this Act;

"Building'' includes any structure or part of a structure which is intended to be

used for residential, industrial, commercial or other purposes whether in actual

use or not, and compound wall or fencing thereof;

""Building Operations'' include

(a) erection or re-erection of a building, or any part of it;

(b) roofing, re-roofing of any part of a building or open space;

(c) any material alteration or enlargement of any building;

(d) any such alteration of a building as is likely to affect an alteration of its
drainage or sanitary arrangements, or materially affect its security or basic
structure;

(e) the construction(s) of a door opening on any street or land not belonging to
the owner;

"Company' means a body corporate registered under the Companies Act,

1956;

"Commerce' means carrying on any trade, business or profession, sale or

exchange of goods of any type whatsoever, and includes the running of, with a

view to making profit, hospital, nursing homes, infirmaries, educational

institutions and also includes hotels, restaurant, boarding houses, not attached
to any educational institution, sarai, banquet halls, marriage hall, guest houses,
coaching institution, training centers, call centers, and the expression

“Commercial” shall be construed accordingly;

""Commercial Use'" includes the use of any land or building or a part thereof

for purposes of commerce as defined or for storage of goods, or as an office

whether attached to industry or otherwise;

“Conversion” means the change of occupancy or institution or change of use

of land in any manner whatsoever;

"Court'" means any court empowered by the Government to perform the

functions of the court under this Act, within the pecuniary and local limits of

its jurisdiction;

"Development' with all its grammatical variations, and cognate expressions

means the carrying out construction of any building, engineering, mining, or

other operations in, on, or over or under land or the making of any material
change in any building or land or in the use of any building or land, and
includes layout and sub-division of any land;
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(XVI). '""Development Plan'' means a plan for the development or redevelopment or
improvement of an area within the jurisdiction of a Planning Authority and
includes a Regional Development Plan, a Metropolitan Development Plan,
Area Development Plan, Master Plan, Town Development Plan, Zonal
Development Plan, District Development Plan, or any other plan or scheme
prepared under this Act by whatsoever name known;

xvin.  "'District' means a district in the State of Bihar;

xvim.""Floor Area Ratio' means the quotient obtained by dividing the total covered

area on all floors by the area of the plot -
Total covered area of all floors
FAR =

Plot area

(XIX). ""Floor Space Index'' means the quotient or the ratio of the Total Covered area
of all floors to the total area of the plot, multiplied by 100 Viz.,
Total covered area of all floors

Floor Space Index= X 100
Plot area
xx). ""Government'' means the Government of the State of Bihar;
(XXI). ""Heritage Building'' shall mean any building of one or more premises

or any part thereof or structure or artifact, duly certified by the Bihar Urban
Arts and Heritage Commission constituted under this Act or the Archeological
Survey of India or any other designated Government Authority of the Central
Government or Government of Bihar, as  requiring conservation or
preservation for historical or architectural or artistic or artisanal or aesthetic or
cultural or environmental or ecological purpose(s), including such portion of
land adjoining such building or part thereof as may be required for fencing or
covering or in any manner preserving the historical or architectural or aesthetic
or cultural or environmental value of such building;

(XXII). '""Heritage Precincts'' means spaces or premises, duly certified by the Bihar
Urban Arts and Heritage Commission constituted under this Act or the
Archeological Survey of India or any other designated Government Authority
of the Central Government or Government of Bihar as requiring conservation
or preservation for historical or architectural or aesthetic or cultural purposes
and walls or other boundaries of a particular areas or place or building which
may enclose such space by an imaginary line drawn around it or a combination
of one or more of these measures;

xximn.  "'Industry' includes the carrying on of any manufacturing process as defined
in the Factories Act, 1948, and “industrial” shall be construed accordingly;
xx1v).  '"'Infrastructure'' means any project, public amenity or public utility or

service, which is required for smooth, productive and efficient functioning of
the Planning Area such as trunk infrastructure, access from or to the nearest
major road, bulk supply of drinking water (surface water and ground water
with trunk line), power (electric substation and network), health, education
facilities, transport (major roads such as national highways, state highways,
major district roads, other district roads, , bridges, bypasses and underpasses),
common effluent treatment plants (CETP), sewage treatment plant (STP), solid
waste disposal system and receptacles, communication network, sectoral
shopping markets, institutional buildings, malls and multiplexes, cinema halls,
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community halls, open air theatres, playgrounds, civic and cultural facilities,
public parking areas etc.;

(XXV). "Land" includes benefits arising out of land, and things attached to the earth
or permanently fastened to anything attached to the earth;

xxvn. "Land Use'" means the major use for which a land is being used on any
specified date;

xxvip. ''Layout' means the laying out a parcel of land or lands into building plots

with laying of roads or streets with formation, leveling, metalling or black
topping or paving of the roads and footpaths, and laying of the services such as
water supply, drainage, street lighting, open spaces and includes land sub-
division for the purpose of building in such plots;

xxvim. ''Local Authority' means Urban Local Bodies constituted under the Bihar
Municipal Act, 2007 (Bihar Act 11 of 2007), as in force in the state of Bihar or
Panchayati Raj Institutions constituted under Bihar Panchayat Raj Act, 2006 or
any other authority or corporation defined as Local Authority under any other
Act;

xx1x).  '"Metropolitan Area' means an area having a population of ten lakhs or more,
comprised in one or more districts and consisting of two or more
Municipalities or Panchayats or other contiguous areas, specified by public
notification to be a Metropolitan Area;

xxx).  “Metropolitan Planning Committee” means a committee constituted for a
Metropolitan Area by the Government in accordance with Article 243ZE of the
Constitution of India;

xxxn. ''Natural Hazard Prone Areas' means an area likely to have -
(a) moderate to very high damage risk of earthquakes, or
(b) moderate to very high damage risk of cyclones,
(©) significant flood flow, or
(d) landslide potential or proneness to it, or
(e) any or more of these hazards;

xxxm. ''Notification' means a notification published in the Official Gazette;
xxxmn.  "'Occupier' includes-
(a) atenant;
(b) an owner in occupation of, or otherwise using his land;
(c) arent free tenant of any land;
(d) a licensee in occupation of any land or building; and
(e) any person who is liable to pay to the owner damages for the use and
occupation of any land or building;
xxx1v). '"Operational Construction' means any construction whether temporary or
permanent, which is necessary for the operation, maintenance, development, or
execution of any of the following services, namely:-
(a) railways;
(b) national highways;
(c) national waterways;
(d) major ports
(e) river front development;
(f) airways and aerodromes;
(g) posts and telegraphs, telephones, wireless broadcasting and other like
forms of communication;
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(h) regional grid for electricity;

(i) any other service, deemed important and essential to the life of the

community and so notified by the Government;

Explanation: - For the removal of doubts, it is hereby declared that the
following shall not be deemed as ‘“construction” within the
meaning of this clause —

(i) New residential buildings (other than gate lodges,
quarters for limited essential operational staff and the
like), roads and drains in railway colonies, hotels,
clubs, institutes and schools, in the case of railways;
and

(i1)) A new building, new structure or new installation or
any extension thereof, in the case of any other service;

xxxv). ""Owner"" in relation to any property, includes any person who is, for the time
being receiving or entitled to receive, whether on his own account or on
account of, or on behalf of, or for the benefit of, any other person or as an
agent, trustee, guardian, manager or receiver for any other person or for any
religious or charitable institution, the rents or profits of the property; and also
includes a mortgagee in possession thereof;

xxxvn.  “Peripheral Area’” means such area in the periphery of the Planning Area(s)as
delineated by the Government;

xxxvin. ''"Plan'' means the statement of proposals, policies and development briefs for
securing, promoting and regulating development in a Planning Area, and
includes a map or maps or sets of documents or all of them;

xxxvin. ''Planning Area' means a territorial unit demarcated and declared by the
Government for the purposes of planning under this Act and shall be known by
such name as the Government may decide,

xxx1x). ''Planning Authority'' means the “Planning Authority”, as constituted under
this Act or any other such Local Authority, as may be so designed this Act or
any other such body or corporation, as may be so designated by the

Government;

(XL). "Plot" means a portion of land numbered and shown as one plot in a
Development Plan, Area Development Scheme etc. ;

(XLI). "Prescribed' means prescribed by Rules and Regulations made under this
Act;

(XLIT). "Public Place' means any place or building which is open to the use and

enjoyment of the public whether it is actually used or enjoyed by the public or
not and whether the entry is regulated by any charge or not;

xum.  “Publication” means the act or process of publishing by the Appropriate
Authority in the official Gazette of Government of Bihar, newspaper,
magazine, website or any other means;

xuv).  '""Preservation' means and includes retaining the existing form and fabric of a
place or structure in its existing state and checking deterioration;
(XLV). ""Reconstruction'' means and includes restoring a place or structure as early as

possible to a known earlier state and distinguished by the introduction of
materials (new or old) into the fabric, this shall not include either recreation or
conjectural reconstruction;



feR aTee (3 @YURwn), 27 fG@esR 2012 37

(XLVI).

(XLVID).

(XLVIII).

(XLIX).

D).
(LD).

(LID).

(LIID).
(LIV).

(LV).

(LVD).

“Regulations” means the Regulations made under this Act by the Planning
Authority in exercise of its power and includes zoning and other regulations
made as a part of a Development Plan, Area Development Scheme etc.;
“Relocation of population” in relation to an Area of Bad Layout or Obsolete
Development or a slum area, means making available, in that area or
elsewhere, of accommodation, for residential purposes or for carrying on
business or other activities, together with amenities, to persons living or
carrying on business or other activities in the said area who have to be so
accommodated so that the said area may be properly planned in the prescribed
manner;

'""Residence' includes the use for human habitation of any land or building or
part thereof, the use of gardens, grounds, garages, stables and out-houses, if
any, appertaining to such land or building, and the expression "Residential"
shall be construed accordingly;

'""Restoration' means and includes retaining the existing fabric of a place to a
earlier known state by removing accretions or by reassembling existing
components without replacing by new materials;

""Rules' means the rules made under this Act, by the Government;

""Scheme' means a development or a planning scheme prepared under this
Act, and includes plans and maps, together with the regulatory and descriptive
matter, if any, relating to such scheme;

“Transferable Development Right (TDR)” means making available certain
amount of additional built up area in lieu of the area relinquished or
surrendered by the owner of the land whose land or a part thereof, is required
for public purposes such as construction and widening of roads, development
of parks, playgrounds, green area civic amenities, recreational uses, urban
infrastructure, implementation of development control and Zoning Regulations
and conservation of heritage sites or such other purposes as Government may
notify so that he can use the extra built up area either himself or transfer it to
another person for a consideration;

“Tribunal” means the tribunal constituted by the Government under this Act;
"Utility" means services such as roads including approach roads, bridges,
bypasses and underpasses, street lights, water supply system, sewerage system,
storm water drainage system, electrical network, communication network,
sewage treatment plants, percolation wells, solid waste disposal system,
collection, treatment, discharge and disposal of industrial, institutional and
township waste, gas pipeline, common effluent treatment plants (CETP),
spaces for informal services etc., and any other as may be delineated by the
Government;

""Zone'' means a territorial unit or part in which any Planning Area, may be
sub-divided for the purposes of securing, promoting and regulating
development under this Act, and the expression "Zoning Regulation" shall be
construed accordingly;

""Zonal Plan” or “Zonal Development Plan” means in respect of a zone, a
plan detailing out the proposals of the Development Plan and acting as a link
between the Development Plan and the layout plan. It may contain a site plan
and land use plan with approximate location and extent of land uses such as
residential public and semi-public building or works, urban and civic utilities,
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roads, housing, recreation, industry, business, markets, and other matters
relating to the development of the zone;

(LVID). '"Zoning Regulations'' mean, in respect of a zone, regulations for regulating
and controlling of land use and enforcing of layout plan and prescribing
regulatory principles for buildings such as permissible Floor Area Ratio, Floor
Space Index, height of the building, building lines, parking, etc.;

Note:- Words and expressions not defined in this Act shall have the same meaning
as assigned to them in the Bihar Municipal Act, 2007 and Bihar Apartment
Ownership Act, 2006, as amended from time to time.

CHAPTER-II
BIHAR URBAN PLANNING AND DEVELOPMENT BOARD
3. Bihar Urban Planning and Development Board.-(1) As soon as may be after the
commencement of this Act, the Government shall, by notification in the official
gazette, constitute and appoint the Bihar Urban Planning and Development Board
for carrying out the functions assigned to it under this Act. The Board shall be
comprised of the following members:-
(1) Development Commissioner - Chairperson
(i1) Agriculture Production Commissioner - Member
/Principal Secretary/Secretary,
Agriculture Department
(1)  Principal Secretary/ Secretary, - Member
Health Department
(iv)  Principal Secretary/ Secretary

Planning& Development Department - Member
(v) Principal Secretary/ Secretary

Panchayati Raj - Member
(vi)  Principal Secretary/ Secretary

Industries Department - Member
(vil)  Principal Secretary/ Secretary, - Member

Finance Department
(viii) Principal Secretary/ Secretary

Rural Development Department - Member
(ix)  Principal Secretary/ Secretary

Education Department - Member
(x) Principal Secretary/ Secretary

Revenue and Land Reforms Department - Member
(xi)  Principal Secretary/ Secretary

Water Resource Department - Member
(xii)  Principal Secretary/ Secretary

Environment and Forest Department - Member
(xiii) Principal Secretary/ Secretary

Road Construction Department - Member
(xiv) Principal Secretary/ Secretary

Building Construction Department - Member
(xv)  Principal Secretary/ Secretary

Transport Department - Member
(xvi) Principal Secretary/ Secretary

Public Health Engineering Department - Member

(xvii) Principal Secretary/Secretary
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Disaster Management Department - Member

(xviii) Secretary, Department of Law - Member

(xix) Principal Secretary/Secretary - Member
Tourism Department

(xx)  Principal Secretary/Secretary - Member
/Secretary Art, youth and Culture Department

(xxi) Principal Secretary/Secretary - Member
Rural Work Department

(xxi1) Principal Secretary/Secretary - Member
/Food and Supply (Civic) Department

(xxiil) Principal Secretary/ Secretary - Member Secretary

Urban Development and Housing Department
(xxiv) Two Experts of National
Repute on Urban and - Member
Regional Planning nominated
by the Government

(xxv) Senior Law Officer - Member
nominated by the Advocate General
(xxvi) Chief Town Planner, Urban Development - Member

and Housing Department

2) The Board may invite representative(s) of Ministry of Urban Development,
Ministry of Housing and Poverty Alleviation, Ministry of Environment and
Forest, Ministry of Railway, Ministry of Civil Aviation, Ministry of Road
Transport and Highways, Government of India as special invitee members
for its functioning.

3) The Government or the Board shall be competent to nominate or co-opt any
person/persons whom it may think necessary for the functioning of the
Board.

4) The Board so constituted shall be a body corporate having perpetual
succession and a common seal and may sue and be sued in its corporate
name.

Functions and Powers of the Board.-(1)Subject to the provisions of this Act and

Rules framed there under, the functions of the Board shall be to advise the

Government in matters relating to planning and development and use of rural and
urban land in the State, to guide, direct and assist the Metropolitan Planning

Committee or any other Planning Authority/(ies) constituted under the Act and to

perform such other functions as the Government may, from time to time assign to

the Board.
(2) In particular and without prejudice to the generality of the foregoing
provision, the Board may and, if required by Government, shall :

(a) advise on the delineation of the Planning Area(s) for purposes of planned
development and direct the preparation of Development Plan by the Planning
Authorities;

(b) direct the preparation of one or more Development Plan(s) by the Planning
Authorities or Metropolitan Planning Committees undertake, assist and
advise on the coordination of planning and implementation of physical
development programmes;

(c) undertake, assist and encourage the collection, maintenance, and publication
of statistics, bulletins, and monographs on regional and urban planning;
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(d) direct the preparations of one or more regional development plan, regional
transportation plans, town development plans.

(e) direct the preparations of one or more regional natural resources and
environmental conservation Plans.

(f) perform any other functions which 1is incidental, supplemental or
consequential to any of the functions aforesaid or which may be prescribed.

3) The Board may exercise all such powers as may be necessary or expedient

for the purpose of carrying out its functions under this Act.

Appointment of Committee by the Board.-(1)For assisting the Board in exercising

its powers, discharging its duties or performing its functions, the Board may

constitute one or more committees.

(2) Any such committee or committees constituted under Sub-Section (1) shall
consist of such members as may be specified by the Board and the Board may
nominate one of the members as the Chairman of the committee.

(3) The Board shall have the power to co-opt as a member of any Committee
constituted under sub-section (1), any person having experience in matters of
planning and development but, who is not a member of the Board.

Terms of office and Conditions of Service of Members of the Board.-(1) The

term of office and conditions of service of the members and employees of the Board

shall be such as may be prescribed by the Rules, and they shall be entitled to receive
such salaries or allowances or both as may be fixed by the Government.

(2) The Government, may if it thinks fit, terminate the appointment of any member
of the Board at any time in case of misconduct by such member,

(3) A member of the Board appointed according to Section 3(1)-(xxiv, Xxv) may
resign his membership of the Board by giving notice in writing to the
Government and on such resignation, being accepted by the Government, he
shall cease to be a member of the Board.

(4) Any vacancy so created can be filled up by the Government.

Meetings of the Board.-(1) The Board shall meet at such times and place as it

thinks fit, not less than twice in a calendar year and shall observe such procedure as

may be prescribed in regard to the transaction of its business at such meetings.

(2) The Chairperson or in absence of the Chairperson, any member chosen by the
members from amongst themselves, shall preside over the meeting of the Board.

Secretariat of the Board.- (1)The office of the Town and Country Planning

Organization located in the Urban Development and Housing Department,

Government of Bihar shall act as the Secretariat of the Board.

(2) The Government shall provide all requisite office space, personnel and financial
assistance to the Board and its Secretariat.

CHAPTER-III
DECLARATION OF PLANNING AREAS AND
CONSTITUTION OF PLANNING AUTHORITIES

Declaration of Planning Areas.-(1) The Government may, for the purpose of

securing planned development of regions or areas within the State, on advice of the

Board, declare by notification, and in such other manner as may be prescribed, any

such region or area or regions or areas, including a Metropolitan Area or area for

development of new towns in the State to be a Planning Area, by whatsoever name
known for the purposes of this Act.

2) Every such notification shall precisely define the limits of such Planning

Area.
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3)

“)

®)

(6)

(7

The Government may declare, with reference to a Planning Area, its
surrounding area, defined clearly and unambiguously, as its Peripheral Area.
Provided that extension to such area shall not exceed one km from any point
at its boundary.

The Government may, after consultation with the Board and the concerned
Planning Authorities, amalgamate two or more Planning Areas into one
Planning Area, sub-divide Planning Area(s) into different Planning Areas and
include such sub-divided areas in any other Planning Area.

The Government may, by notification, direct that all or any of the Rules,
Regulations, orders, directions and powers made, issued, conferred and in
force in any other Planning Area at the time, with such exceptions,
adaptations and modifications, as may be considered necessary by the
Government, shall apply to the area declared as amalgamated with or
included in a Planning Area under this Section and such Rules, Regulations,
bye-laws, orders, directions and powers shall forthwith apply to such
Planning Area without further publication.

When Planning Areas are amalgamated or sub-divided or such sub-divided
areas are included in other Planning Areas, the Government shall, after
consultation with the Board, frame a scheme determining what portion of the
balance of the funds shall vest in the Planning Authority (ies) concerned and
in what manner the properties and liabilities of the Planning Authority
(ies)shall be apportioned amongst them and on the scheme being notified, the
fund, property and liabilities shall vest and be apportioned accordingly.

On or after the date of such notification of declaration of the Planning Area
as well as Peripheral Area, the Government may impose such restrictions and
conditions for transaction or any use of land in any part lying within these
areas for such period as it considers necessary for preparation and
implementation of the Development Plan in the manner prescribed.

Power to Withdraw Planning Area from operation of this Act.-(1) The
Government may, by notification, withdraw from the operation of any of the
provisions of this Act, the whole or a part of any Planning Area declared.

2)

When a notification is issued under this section in respect of any Planning

Area hereunder:

(a) The relevant provisions of this Act and all notifications, rules and
regulations, orders, directions and powers issued, made or conferred
hereunder shall, cease to apply to the said area.

(b) The Government shall, after consulting the Board and the Local
Authority (ies) concerned, frame a scheme determining the portion of
the balance of the fund of the Planning Authority that shall vest in
the Government and the Local Authority (ies) concerned and in what
manner the properties and liabilities of the Planning Authority shall
be apportioned between the Government and the Local Authority
(ies) and on the scheme being notified, the fund, property and
liabilities of the Planning Authority shall vest and be apportioned
accordingly.

Constitution of Planning Authority.-(1) Any time after the declaration of a
Planning Area under Section-9, the Government shall, by notification, constitute an
authority for such area to be called the Planning Authority of that Planning Area and
it shall be known by such name as the Government may determine.
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2) Every Planning Authority constituted under sub-section (1) shall be a body
corporate by the name aforesaid, having perpetual succession and a common
seal, with power to acquire, hold and dispose of property, both moveable and
immovable, to contract, and by the said name sue and be sued.

3) A Planning Authority shall consist of a Chairman and such members
including executive officers and local revenue officers as may be prescribed
by the Rules.

4) The Planning Authority may, with the approval of the Government, delegate
any of its functions to the Local Authority (ies) within its jurisdiction.

(5) The Planning Authority shall have its office at such place as the Government
may specify in this behalf.

(6) The Planning Authority may set up such committee(s) as it considers
necessary for performance of any of the functions assigned to it or
prescribed.

12. Terms of Office.-(1) The term of office and conditions of service of the members
of Planning Authority other than the ex-officio members shall be such as may be
prescribed and the members shall be entitled to receive such remuneration or
allowances or both as the Government may by order determine.

2) If the Government is of the opinion that any member of a Planning Authority
is guilty of misconduct in the discharge of his duties or is incompetent or has
become incapable of performing his duties as such member, or should for any
other good and sufficient reasons, be removed, the Government may, after
giving him an opportunity to be heard, remove him from office.

3) Any member of a Planning Authority other than an ex-officio member may at
any time resign by writing under his hand addressed to the Government or the
authority in the manner prescribed and upon the acceptance thereof, the office
of such member shall become vacant.

4) In the event of a vacancy occurring in the office of any member of a Planning
Authority, the vacancy may be filled up by nomination or appointment, as the
case may be, and the person so nominated or appointed shall hold office for
so long as the member in whose place he is nominated or appointed would
have held office, if the vacancy had not occurred.

13. Meetings of the Planning Authority.-A Planning Authority shall meet at such time
and place and shall conduct its business in the manner as prescribed.

14.  Staff of the Planning Authorities.-(1)Subject to the prior approval by the Board or
the Government, as the case may be, a Planning Authority may appoint such number
of officers and other employees as it considers necessary for the efficient
performance of its functions under this Act and may determine their designations
and grades.

(2) The officers and employees appointed under sub-section (1) shall be entitled
to receive such salaries or allowances and shall be governed by such terms
and conditions of service, as may be prescribed by the Rules.

3) The member Secretary of the Planning Authority and the officers and
employees of that authority shall work under the supervision and control of
its Chairman.

15. Power to Designate a Local Authority as Planning Authority.-(1)The

Government may, instead of constituting a Planning Authority for a Planning Area,
designate any Local Authority functioning in a Planning Area or part thereof, as the
Planning Authority for that Planning Area.
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2) The Local Authority designated under sub-section (1) as the Planning
Authority may, for the purposes of performing the functions assigned to
Planning Authority under this Act, set up such committee(s) which it
considers necessary in the manner as prescribed.

Functions and Powers of the Planning Authorities.-(1) Subject to the provisions

of this Act, a Planning Authority shall carry out such functions and exercise such

powers as may be prescribed by the Rules.

2) For the performance of its functions mentioned in sub-section (1), a Planning
Authority may carry out or cause to be carried out surveys of its Planning
Area and to prepare report or reports of such surveys, and to perform any
other function which is supplemental, incidental, or consequential to any of
the functions which may be prescribed.

3) (a) A Planning Authority may, with the previous sanction of the
Government, associate with itself such persons whose assistance or advice it
may desire for the purpose of performing any of its functions under this Act
and such persons may be paid by the Planning Authority such remuneration
or fees as may be sanctioned by the Government.

(b) The person so assisting or advising the Planning Authority may take
part in the meetings of the authority relevant to the purpose for which he is
associated or consulted but shall not have the right to vote at a meeting or
take part in the meeting of the authority relating to matters concerned with
any other purpose.

(©) The Planning Authority may consult the offices of Revenue
Department for performance of its functioning.

Expenses of Planning Authority.-(1)The Government may, by an order in writing,

determine the part of expenses incurred by a Planning Authority in discharge of its

functions which a Local Authority (ies) functioning in the Planning Area shall pay as
contribution, either in one lump sum or in installments specified in the order, and the
part of expenses to be paid by the government.

2) The Local Authority shall, not later than thirty days of the receipt of the order
under sub-section (1), pay to the Planning Authority concerned the amount of
contribution specified in the order in the manner indicated therein and if the
Local Authority fails to so pay such amount, the State Government may, on
receipt of necessary intimation from the Planning Authority, pay it to the
Planning Authority and recover it from the Local Authority in the manner
prescribed.

CHAPTER-1V.

PREPARATION OF LAND USE MAP AND LAND USE REGISTER
Preparation of Land Use Map and Land Use Register.-(1) Every Planning
Authority, after its formation, shall in consultation with the offices of the Revenue
Department within two (2) years or such reasonable time as Government may by an
order determine, prepare a present Land Use Map and a Land Use Register in the
form to be prescribed, indicating the present use of every piece of land in the
Planning Area.

Provided that for reasons to be recorded in writing, this period may be extended

twice by six months each by the Government

Provided that no title or right shall accrue to any one due to entries in Land Use Map

and Land Use Register so prepared.
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19.

20.

2)

The Government shall, by notification specify the date with reference to
which the present land use of any land in the State has to be determined and
different dates may be fixed for different areas of the State.

Provided that, if a Planning Authority or a Local Authority has prepared a
map or a register of the area before the application of the Act to that area, the
map or the register already prepared, after such examination as the Planning
Authority considers necessary, may be treated as a Land Use Map and Land
Use Register prepared under this section by the Planning Authority.

Publication of Land Use Map and Land Use Register.-(1)After preparation of the
Land Use Map and Land Use Register, the Planning Authority shall publish a notice,
specifying the place or places where copies of the same may be inspected, and
inviting objections from any person with respect to the Land Use Map and Land Use
Register within thirty (30) days of the publication of such notice.

2)

3)

“)

&)

After the expiry of the period mentioned in Sub-Section (1) an officer of the
Planning Authority or a committee appointed by the Planning Authority for
this purpose shall, after allowing a reasonable opportunity of being heard to
all the persons who have filed the objections and after conducting such
enquiry as may be necessary, make a report to the Planning Authority.

The Planning Authority shall consider the report as submitted in sub-
section(2) and make such modifications in the Map or Register or both as it
considers proper and adopt the Land Use Map and Land Use Register by a
resolution.

After the adoption of the Land Use Map and the Land Use Register, the
Planning Authority shall, publish a public notice of the adoption of the Land
Use Map and Land Use Register and the place or places where copies of the
same may be inspected and shall submit copies of the Land Use Map and
Land Use Register to the Board and the Government.

A copy of such public notice shall also be published in Official Gazette. The
publication of the copy of the public notice in the Official Gazette in respect
of the Land Use Map and Land Use Register shall be conclusive evidence
that the Land Use Map and Land Use Register has been duly prepared and
adopted.

Power of Government to prepare the Land Use Map and the Land Use
Register.-(1)Where by virtue of the forgoing provisions of this chapter, a Land Use
Map and a Land Use Register is to be prepared then;

2)

(a) if within the prescribed period or within such period which the
Government has extended, no Land Use Map or Land Use Register
has been prepared by the Planning Authority, or

(b) if at any time the Government requires to prepare such Land Use Map
or Land Use Register on an urgent basis and the Planning Authority
has failed to prepare the same within the stipulated/prescribed time-
frame, the Government may direct the Town and Country Planning
Organization (TCPO), Urban Development and Housing Department,
Government of Bihar to prepare the Map and the Register.

After preparation of the Land Use Map and the Land Use Register, the Town

and Country Planning Organization shall submit the same to the Board and

shall follow the procedure and exercise the power of the Planning Authority
under section19 of the Act.



21.

feR aTee (3 @YURwn), 27 fG@esR 2012 45

3) Any expenses incurred under this section in connection with the making of
the Land Use Map and the Land Use Register with respect to the Planning

Area of a Planning Authority shall be paid by the respective Planning

Authority or the Government.

CHAPTER-V
PREPARATION, CONTENTS AND APPROVAL OF
DEVELOPMENT PLAN
Preparation of the Development Plan.-(1) As soon as may be, after the declaration
of a Planning Area, the Planning Authority shall, but not later than two years after
such declaration or within such time as the Government may from time to time
determine, prepare and submit to the Government through Board a plan (hereinafter
called “Development Plan™) for the Planning Area or any of its parts with a time
frame of twenty years or such extended period as may be specified by the
Government.
Provided further that for a Metropolitan Area, the Development Plan shall be
submitted to the Government in consultation with the Board by the Metropolitan
Planning Committee, which may append its comments and suggestions with the Plan
provided that while appending its comments and suggestions, the Metropolitan
Planning Committee shall have regard to
(a) plans prepared by the Municipalities, District Planning Committee and the
Panchayats in the Metropolitan area
(b) matters of common interests between Municipalities and the Panchayats
including coordinated spatial planning of the area sharing of water and other
physical and natural resources, the integrated development of infrastructure
and environment conservation
(c) the overall objectives and priorities set by Government of India and the
Government of the state
(d) the extent and nature of investments likely to be made in the Metropolitan
area by agencies of the Government of India and of the Government of the
state and other available resources whether financial or otherwise.
2) The Development Plan shall :

(a) indicate the manner in which the Planning Authority proposes that land in
such area should be used and define and provide for all the matters that
have to be or may be indicated;

(b) allocate areas or zones of land for use;

(i) for residential, commercial, industrial and agricultural purposes;
(i1) for public and semi-public open spaces, parks and playgrounds; and
(iii)for such other purposes as the Planning Authority may think fit;

(c) indicate, define and provide for—

(1) existing and proposed national highways, arterial roads, ring roads,
and major streets; and

(ii) existing and proposed other lines of communication, including
railways, airports and canals;

(iii))  areas reserved for agriculture, public and semi-public, open
spaces, parks, playgrounds gardens and other recreational uses,
green belts, heritage area precincts and natural reserve;

(iv)  comprehensive land allocation of areas or zones for residential,
industrial, agricultural and other purposes;
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3)

(v) complete road and street pattern and traffic circulation pattern for
present and future requirements;

(vi)  major road and street improvements;

(vii) areas reserved for public buildings and institutions and for new
civic development;

(viii) areas for future development and expansion, and areas for new
housing;

(ix)  amenities, services and utilities; and

(x) all such matters as may be prescribed by the rules or may be
directed by the Government or the Board to be indicated,
defined, and provided for;

(d) include Zonal Development Plan with Zoning Regulations to regulate
within each zone, the location, density of population, FAR, height,
number of storyes and size and number of buildings and other structures,
the size of yards, courts and other open spaces and the use of buildings,
structures, land and any other matter as required;

(e) indicate the stages by which the plan proposals are proposed to be carried
out, together with financial implication of each stage.

The Development Plan may -

(a) indicate, define and provide for —

(1) all such matters including planning standards, gross and net densities
and guiding principles as the Planning Authority may consider
expedient to be indicated, defined and provided for in the
Development Plan ;

(11) the existing and proposed public and semi-public buildings;

(iii)detailed development of specific areas for housing, shopping centers,
industrial areas and civic centers, educational and cultural
institutions ;

(iv)detailed redevelopment or renewal of specific areas for housing,
shopping centers, industrial areas, civic centers, educational and
cultural institutions and other related purposes.

(v) control of architectural features, elevation and frontage of buildings
and structures; and

(vi)a five year development programme within the framework of the
staging referred to in sub-section (2) (e).

(b) designate land as subject to acquisition for any public purpose, and in
particular, but without prejudice to the generality or this provision for the
purposes of —

(1) the Union of India, the State, and the Local authorities or any other
authority established by law and public utility concerns;

(i1) any of the matters as are referred to in Sub-Section (2).

(iii)dealing satisfactorily with the Areas of Bad Layout or Obsolete
Development and slum areas and provision for relocation of
population;

(iv)the provision for open spaces, parks, and playgrounds;

(v) securing the use of the land in the manner specified in the
Development Plan;
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4) in the case of a Metropolitan Area, the Development Plan may indicate
define and provide, in addition to all matters as defined above, for all or any
of the following matters, namely —

(a) Metropolitan road and rail system, including terminals for road, rail,
air, and water, traffic and a rapid transit system;

(b) Metropolitan systems for water supply, drainage and sewerage and
waste disposal;

(c) Metropolitan system of electric power generation and distribution;

(d) Metropolitan systems of parks, playgrounds and other recreational
facilities;

(e) Metropolitan system of gas generation and supply;

(f) Such other amenities and facilities as may be required by the
metropolitan area; and

(g) Any other matter as may be prescribed.

5) subject to the provisions of the rules made under this Act for regulating the
form and contents of the Development Plan, any such plan shall include such
maps and such descriptive matters as may be necessary to explain and
illustrate the proposals in the Development Plan.

Contents of Development Plan.-(1) The Planning Authority shall consider and

incorporate, while preparing the Development Plan, such information and details

including land use, Zoning Regulation, development control regulations, whether the

Planning Area is a Natural Hazard Prone Area, within a time frame of twenty years

or such extended period as may be specified by the Government:

(a)

(b)
(©
(d)

(e

®

prepare a topographical map for the Planning Area and also earmark
lands fit for agriculture (wet and dry), and allied sectors like animal
husbandry, dairy, poultry, horticulture, floriculture, forestry
(including social forestry), urban agriculture and wasteland fit for
various kinds of development;

identify and map the facilities at the level of village, block, city and
district.

identification and demarcation of zones and sub zones, within the
holistic framework of the Development Plan.

collect, compile and update the information on natural and human
resources and the demographic profile, for preparing the database at
block, city and district level for decentralized planning.

modify, amend and consolidate the objectives and strategies made for
five years or annual draft Development Plans of rural and urban areas,
considering the overall objectives of development

prepare the plan for entire Planning Area and consolidate the schemes
and plans prepared by the Zila Parishad, various village Panchayats,
Panchayat Samitis, Nagar Panchayat, Municipal Council and
Municipal Corporations of that Planning Area.

2) In particular and without prejudice to the generality of the foregoing
provisions the Development Plan shall have all or some of the following

contents:-

(a) Status report and proposals for infrastructure development;
(b) Status reports and proposals for public utilities;

(©) Status reports and proposals on water for irrigation;
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(d) Status reports and proposals for creation, upgradation and
development of amenities and utilities;

(e) policy, programmes and schemes for location and establishment of
new towns, satellite townships, and integrated housing projects,
proposals for housing for EWS and LIG groups, proposals for real
estate and building projects;

) formulation of schemes, policies and programmes for:-

) creation / upgradation of education and health facilities;

(i) growth of the informal sector;

(iii))  tourist centers, amusement parks, recreation facilities, parks
and playground;

(iv)  development of religious areas requiring facilities for
pilgrims;

W) location for industrial parks, commercial complexes, malls
and multiplexes;

(vi)  creation and or up gradation of existing small scale, large
scale industrial parks , IT Parks, logistic hubs for employment
generation;

(vii)  promotion of trade, commerce and industry;

(viii) growth centers and, markets for agriculture, dairy, fisheries,
and horticulture;

(ix)  development of special areas if any such as tribal areas, or
economically backward areas;

(x) mapping of vulnerable areas which are disaster prone and a
plan for pre-disaster, disaster mitigation and post-disaster
requirements for speedy recovery to normal life;

(xi)  optimal land utilization and preservation of agriculture;

(xii)  human resource development;

(xiii) development in productive sectors;

(2) to identify the local needs and objectives within the framework of the
national and state objectives.

(h) any other matter or content directed by the Government or prescribed
by the Rules;

23. Development Plan prepared prior to the application of this Act to be deemed
Development Plan.- If a Local Authority or Town and Country Planning
Organization has already prepared a Development Plan for a Planning Area before
the application of this Act to that area, the Planning Authority constituted for that
area may adopt the Development Plan already prepared, with or without
modifications, and the same shall be deemed to be a Development Plan for the
purposes of this Act

24. Power of Government to prepare Development Plan.-(1)Where by virtue of the

foregoing provisions of this Act, a Development Plan is to be prepared,

(a) if within the period prescribed or within such period which the
Government has extended, no Development Plan has been prepared
by the Planning Authority, or

(b) if at any time the Government requires to prepare such a
Development Plan on an urgent basis,
the Government may direct Town and Country Planning Organization
for preparation of Development Plan. The Town and Country
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Planning Organization shall, for this purpose, follow the procedure
and exercise the powers of Planning Authority under this Act.

2) Any expense(s) incurred under this Section in connection with the
preparation of the Development Plan for the Planning Area of Planning
Authority, shall be paid by the Planning Authority.

Modification of Development Plan by the Board.-As soon as may be, after the

Development Plan has been submitted to the Board but not later than the time

prescribed by Rules, the Board shall direct the Planning Authority to make such

modifications in the Development Plan as the Board thinks fit and thereupon the

Planning Authority shall make these modifications.

Public Notice of the Development Plan.-(1)After the modifications, if any, directed

by the Board have been made, the Planning Authority shall publish a public notice in

the Official Gazette and in such manner as may be prescribed, of the preparation of
the Development Plan and the place or places where copies of the same may be
inspected, inviting objections in writing from any person with respect to the

Development Plan within a period of two months.

2) After the expiry of the period mentioned in Sub-Section (1) above, the
Planning Authority shall appoint a Committee in the manner prescribed to
consider the objections filed under Sub-Section (1) and report on them within
such time as the Planning Authority may fix in this behalf.

3) The Committee so appointed shall have power to co-opt any other person
with the consent of the concerned authority and such co-opted person shall
have a right to take part in the discussions of the Committee relevant to that
purpose but shall not have a right to vote at the meeting and shall not be a
member for any other purpose.

4) The Committee so appointed shall afford a reasonable opportunity of being
heard, to any person, including representatives of Government Departments,
or Local Authorities who have filled any objections, and who have made a
request for being so heard.

5) After the receipt of the report from the Committee, but not later than the time
prescribed by the Rules, the Planning Authority shall consider the report of
the Committee and may make such modifications in the Development Plan as
it considers proper, and shall submit the Development Plan with or without
modifications together with the report of the Committee to the Government.

Approval by the Government.-After the receipt of the Development Plan, together

with the report of the Committee, but not later than the time prescribed by the Rules,

the Government may either approve the Development Plan, with or without
modifications, or may return the Development Plan to the Planning Authority to
modify the plan or to prepare a fresh plan in accordance with such directions as the

Government may issue in this behalf.

Publication of the Development Plan.-(a) Immediately after the Development

Plan has been approved by the Government, the Planning Authority shall publish a

public notice in the Official Gazette and in a local newspaper, of the approval of the

Development Plan and the place or places where copies of the Development Plan

may be inspected.

(b) The Development Plan shall come into operation from the date of publication
of the aforesaid notice in the Official Gazette.

Development Plan for Additional Area.-If any time after a Planning Authority has

declared a Development Plan or after a Development Plan prepared by a Planning
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31.

Authority has been approved, the jurisdiction of the Planning Authority is extended
by inclusion of an additional area, the Planning Authority in accordance with the
provisions of this Act for the preparation of a Development Plan, shall prepare and
publish a Development Plan for such additional area either separately or jointly with
Development Plan prepared for the area originally under its jurisdiction, and submit
it to the Government for approval after following the same procedure as is followed
for submission of a Development Plan,

Provided that, where a Development Plan for the additional area requires
modifications in the Development Plan of the original area, the Planning Authority
shall revise the Development Plan after following the procedure laid down herein for
modification of the Development Plan.

CHAPTER-VI

CONTROL OF DEVELOPMENT AND USE OF LAND
Use and Development of Land to be in conformity with Development Plan.-
After the coming into operation of any Development Plan in any area, no person
shall use or permit to be used any land or carry out any development in that area
otherwise than in conformity with such Development Plan.
Provided that the Planning Authority may allow the continuance for a period not
exceeding 10 years, upon such terms and conditions as may be prescribed by the
Regulations made in this behalf, of the use of any land for the purpose for and to
which it is being used on the date on which such Development Plan came into
operation.
Prohibition of Development without payment of development charges and
without permission.-(1)After the application of this Act to any area and subject to
the provisions relating to development charges and other provisions of this Act, no
development or change of use of any land shall be undertaken or carried out in that
area :-

(a) without obtaining a certificate from the Planning Authority certifying
that the development charge as levied; and

(b) without obtaining the permission in writing as provided for in Sub
Section-(2)

Provided that no such permission shall be necessary —

1) for carrying out such works for the maintenance, improvement or
other alteration of any building, which effect only the interior of the
building or which do not materially affect the external appearance of
the building;

(1)  for the carrying out of any work in compliance with any order or
direction made by any authority under any law for the time being in
force;

(iii))  for the carrying out of any works by any authority in exercise of its
powers under any law for the time being in force;

(iv)  for the carrying out by the Central or the State Government or any
Local Authority of any works required for the maintenance or
improvement of a highway, road or public street, being works carried
out on land within the boundaries of such highway, road or public
street;

(v) for the carrying out by the Central or the State Government or any
Local Authority of any work for the purpose of inspecting, repairing
or renewing any drains, sewers, mains, pipes, cables, telephone or
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other apparatus or the breaking open of any street or other land for
such purpose;

(vi)  for any excavation (including wells) made in the ordinary course of
an agricultural operation;

(vii)  for the construction of a road intended to give access to land solely
for agricultural purposes;

(viii) for the normal use of land which has been used temporarily for other
purposes;

(ix)  in case of land, normally used for one purpose and occasionally used
for any other purpose, for the use of land for that other purpose on
occasions;

(x) for use, for any purpose incidental to the use of a building for human
habitation or any other building or land attached to such building.

2) The Planning Authority on receipt of application shall within three months
grant permission, refuse to grant permission or grant permission with such
conditions or modifications as it thinks fit.

Permission for Development in Peripheral area.-Any person intending to carry

out any development on any land and building in an area declared as a Peripheral

Area to a Planning Area shall make an application in writing to the Planning

Authority for permission in such form and containing such particulars and

accompanying such documents and fees as may be prescribed.

Provided that such permission will be given, only if proposed development can be

integrated with the land use nature of the Planning Area in the manner prescribed by

the Rules.

Permission for Development.-(1) After notification of the Development Plan

every land use, every institution of use, change in land use, every building operation

and every development in the Planning Area shall conform to the Development Plan.

2) Any person or body(excluding a department of Central or State Government
or Local Authority) intending to carry out any development on any land in
conformity with the Development Plan shall make an application in writing
to Planning Authority for permission in such form containing such
documents and plans as may be prescribed by the Rules,

3) On such application having been duly made and on payment of the
development charge and other fees levied under this Act or Rules or
Regulations made there-under:

(a) The Planning Authority shall pass within the time as prescribed an
order:

(i) granting permission unconditionally; or

(i) granting permission subject to condition as it may think fit; or

(iii) refusing permission

(b) Without prejudice to the generality of the foregoing clause the

Planning Authority may impose conditions —

(i) to the effect that the permission granted is only for a limited
period and that after the expiry of that period the land shall be
restored to the previous condition or the use of land permitted
shall be discontinued.

(i) for regulating the development or use of any other land under
the control of applicant or for the carrying out of works on any
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34.

“4)

(&)

(6)

such land as may appear to the Planning Authority expedient
for the purpose of permitted development.
Every order of permission, refusal of permission or permission with
conditions shall be recorded in writing and communicated to the applicant in
the manner prescribed.
The development permission order may among other conditions contain the
relevant provisions of Development Plan, requirement for road and other
communication network system and the area of land affected by and to be
surrendered to the Planning Authority which may be entitled and reckoned
for computation of Transferable Development Right in the manner
prescribed.
Notwithstanding anything contained in Sub-Section (1), in case of a
department of Central or State Government or Local Authority (where Local
Authority is not also the Planning Authority) intending to carry out any
development other than Operational Constructions on any land the concerned
department or the authority as the case may be shall notify in writing to the
Planning Authority of its intention to do so giving full particulars thereof and
accompanied by such documents and plans as may be prescribed by the
Government from time to time, at least one month prior to the undertaking of
such development. Where the Planning Authority has raised any objection in
respect of the conformity of the proposed development either to Development
Plan or to any of the building bye-laws in force at the time or due to any other
material consideration, the department or Local Authority, as the case may
be, shall —
(a) either make necessary modifications in the proposal for development
to meet the objection raised by the Planning Authority, or
(b) submit the proposals for development together with objections raised
by the Planning Authority to the Government for decision. When
such proposals and objections have been submitted to the
Government, no development shall be undertaken until the
Government has finally decided the matter.
The Government on receipt of the proposals for development together with
the objections raised by the Planning Authority, shall in consultation with the
Town and Country Planning Organization either approve the proposals with
or without the modifications or direct the concerned departments or Local
Authority as the case may be to make such modification as considered
necessary.

Appeal against grant of development permission subject to conditions or refusal
of development permission.- (1) Any applicant aggrieved by an order passed under
Section-31, Section-32 and Section-33, may appeal to the Tribunal constituted under
this Act.

2)

After hearing the appellant and the Planning Authority, the Tribunal may
pass an order dismissing the appeal or accepting the appeal by —
(a) granting permission unconditionally; or
(b) granting permission subject to such condition as it may think fit; or
(©) removing the conditions subject to which permission has been
granted;
and imposing other conditions, if any, as it may think fit.
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Lapse of Permission.-Every permission granted under Section-31, Section-32 and
Section-33 shall remain enforced for a period of two (2) years from the date of such
grant and there after it shall lapse.

Provided that the Planning Authority may, on an application made to it, from time to
time, extend such period by not more than six months at a time, but the extended
period shall in no case exceed three (3) years in aggregate;

Provided further that the lapse of permission as aforesaid shall not bar any subsequent
application for fresh permission under this Act.

Revocation of permission.-The Planning Authority may revoke any development
permission issued under Section-31, Section-32 and Section-33whenever it is found
that it was obtained by making any false statement or misrepresentation or
suppression of any material fact.
Power of Revocation and Modification of Permission for Development.-(1) If
at any time it appears to the Planning Authority that it is necessary or expedient,
having regard to the Development Plan that may have been prepared or may be
under preparation, or to be prepared, and also having regard to any variation made in
the Development Plan and to any other material consideration, that any permission
to develop land or building granted under this Act or any other law, should be
revoked or modified, the Planning Authority may, after giving the person concerned
an opportunity of being heard, by an order, revoke or modify the permission to such
extent as appears to be necessary;

Provided that where permission relates to change of use of land or any building

operation or other operation, no such order shall be passed after the change has taken

place.

2) When any permission is revoked or modified by an order made under Sub-
Section (1), and any owner claims compensation from the Planning
Authority, within the time and in the manner prescribed, for the expenditure
incurred in carrying out any development after the grant of permission and in
accordance with such permission, which has been rendered abortive by the
revocation or modification, the Planning Authority shall, after giving the
owner reasonable opportunity of being heard assess and offer such
compensation to the owner as it thinks fit.

3) If the owner does not accept the compensation, and gives notice, within such
time as may be prescribed, of his refusal to accept the compensation the
Planning Authority shall refer the matter for the adjudication to the Tribunal
constituted under Chapter-XII or to the Board of Revenue as prescribed in
the Rules under the Act and the decision of the Tribunal or the Board of
Revenue shall be final and binding on the owner and the Planning Authority.

Deviation During Development or Undertaking of Layout Works and

Unauthorized Development or Construction.-(1) If during the execution of any

development works, layout works, and civil works any deviation or departure is to

be made from the development permission order granted, the owner shall obtain
revised sanction as per the procedure laid down in Section-33.

2) Where a development or construction is found to have been undertaken by an
owner, builder or developer without approval, without obtaining a
development permission order, or in violation of the Development Plan,
Zonal Development Plan or an Area Development Scheme or any rule,
regulation or order, the Planning Authority or the Local Authority on its own
or on advice of the Planning Authority concerned shall take immediate
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39.

40.

41.

necessary steps against the said unauthorized development or construction as
per the provisions of the Act or any other law.

Connection of public utilities to Only Permitted Buildings.-Notwithstanding
anything contained in any other law, local bodies, organizations or agencies
responsible for provision of public utilities like supply of drinking water, electricity,
drainage, sewerage facility and rendering such other services to buildings, or
installations in the Planning Area shall provide electricity and water connection or
such other public services to only such buildings which have been permitted by the
competent authority under law.

Provided that in the case of connection(s) to be given to unauthorized buildings,

Government may prescribe the conditions under which the same could be done.

Plans to Stand Modified in Certain Cases.-(1)Where any land situated in any

Planning Area is required under a Development Plan or Zonal Development Plan to

be kept as an open space or un-built upon or is made subject to compulsory

acquisition in such a Plan and if at the expiration of two years from the date of
operation of the plan or amendment of the Development Plan (making the land
subject to compulsory acquisition), the land is not acquired or compulsorily acquired
for the purpose of the Development Plan , the owner of the land may serve on the

Government a notice requiring his interest in the land to be so acquired.

(2) If the government fails to acquire the land within a period of a six months
from the date of receipt of the notice under sub-section (1), the Development
Plan or Zonal Development Plan, as the case may be, shall have effect after
the expiration of the said six months, as if the land were not required to be
kept as an open space or un-built upon or were not designated as subject to
compulsory acquisition.

Penalty for Unauthorized Development or for Use in Non-Conformity with the

Development Plan.-(1)Any person who, whether at his own instance or at the

instance of any other person or body commences, undertakes or carries out any

development, or institutes or changes the use of any land or building.

(a) in contravention of any Development Plan;

(b) without necessary permission as required under this Act;

(©) in contravention of any condition subject to which such permission
has been granted;

(d) after the permission for development has been revoked under section-
39; or

(e) in contravention of the permission which has been modified under
section-39;

shall be punishable with simple imprisonment for a term which may extend

to six months, or with a fine which may extend to one lac rupees or with both

and in the case of a continuing offence with a further fine which may extend

to one thousand rupees for every day during which the offence continues

after conviction for the first commission of the office.

(2) Any person who continues to use or allows the use of any land or building in
contravention of the provisions of a Development Plan without having been
allowed under section-33, section-34 and section-35 or where the
continuance of such use after the period for which the use has been allowed
or without complying with the terms and conditions under which the
continuance of such use is allowed, shall be punishable with simple
imprisonment for a term which may be extend to six months, or with a fine
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which may be extend to fifty thousand rupees or with both and in the case of
continuing offence with a further fine which may be extend to five hundred
rupees for every day during which such offence continues after conviction
for the first commission of the offence.

Power to Require Removal of Unauthorized Development.- (1) Where any
development of land has been or is being carried out as described in section-41,
the Planning Authority shall serve on the owner a notice requiring him, within such
period, not exceeding one month, as may be specified therein, after the service of
the notice, to take such steps as may be specified in the notice, which, inter-alia, may

order,

2)

3)

“4)

&)
(6)

(a) in cases specified in clauses (a), (b) or (d) of sub-section (1) of
section-41 to restore the land to its condition before the said
development took place;

(b) in cases specified in clause (c) or (e) of sub-section (1) of section-41
to secure compliance with the conditions or with the permission as
modified;

In particular, any such notice may, for the purpose aforesaid require-

(a) the demolition or alteration of any building or works;

(b) the carrying out on land, or any building of other operations; or

(c) the discontinuance of any use of land and building;

Provided that in case the notice required the discontinuance of any use of

land or building, the Planning Authority shall serve a notice on the Occupier

also.

Any person aggrieved by such notice may, within the said period and in the

manner prescribed-

(a) apply for permission under Section-31, Section-32 and Section-33as the
case may be for the retention of land or any buildings or works or for the
continuance of any use of the land, to which the notice relates; or

(b) appeal to the Tribunal as may be prescribed.

(a) The notice shall be of no effect pending the final determination or

withdrawal of the appeal before the Tribunal.

(b) (i) The provisions of Section34 shall apply to such application with such
modifications as may be necessary.

(i) If such permission as aforesaid is granted on that application, the
notice shall not take effect, or if such permission is granted for the
retention only of some buildings or works or for the continuance of
use of only a part of the land, the notice shall not take effect regarding
such buildings or works or such part of the land, but shall have full
effect regarding other buildings or works or other parts of the land.

The Tribunal may dismiss the appeal or accept the appeal by quashing or

varying the notice as it may think fit.

If within the period specified in the notice or within such period after the

disposal or withdrawal of the application for permission or the appeal under

Sub-Section (3) the notice or so much of it as continues to have effect, or the

notice with variation made in appeal, is not complied with, the Planning

Authority may-

(a) prosecute the owner for not complying with the notice and in case where
the notice required the discontinuance of any use of land, any other
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)

person also who uses the land or causes or permits the land to be used in
contravention of the notice; and
(b) (i) in the case of a notice requiring the demolition or alteration of any
building or works on any building to restore it to a condition before the
development took place and secure the compliance with the conditions of
the permission or with the permission as modified, take such steps as the
Planning Authority may consider necessary including demolition or
alteration of any building or works or carrying out of any building or
other operations;
(ii) the Planning Authority may recover the cost of any expenses incurred
by it on performing its duties under sub-clause (i) above, from the owner
as arrears of land revenue.
Any person prosecuted under clause (a) of Sub-Section (6) shall be
punishable with simple imprisonment for a term which may extend to six
months or with a fine which may extend to fifty thousand rupees, or with
both and in the case of a continuing offence, with a further fine which may
extend to five hundred rupees for every day during which such offence
continues after conviction for the first commission of the offence.

Power to Stop Unauthorized Development and Requisition of Police.-(1) Where
any development of land or building as described in section-38 is being carried out
but has not been completed, the Planning Authority may serve on the owner and the
person carrying out the development a notice requiring the development of land or
building to be discontinued from the time of the service of such notice.

2)

3)

“)

(&)

Where such notice has been served, the provisions of Sub-Section (2) and
Sub-Section (3) of Section-42 shall apply with such modification as may be
necessary;

Provided that provisions of clause (a) of Sub-Section-(4) of Section-42 shall
not apply and in spite of the filing of an application for permission for
development or an appeal as provided in Sub-Section (3) of Section-42, the
notice shall continue to have full effect.

Any person, who continues to carry out the development of land and
building, whether for himself or on behalf of the owner or any other person,
after such notice has been served, shall be punishable with simple
imprisonment for a term which may extend to six months, or with fine
which may extend to fifty thousand rupees or with both and when the non-
compliance is a continuing one, with a further fine which may extend to five
hundred rupees for every day after the date of the service of the notice during
which non-compliance has continued or continues.

If such notice is not complied forthwith, the Planning Authority or such
officer of the Planning Authority, who may be authorized in this behalf, may
require any police officer to remove such person and all assistants and
workmen from the land at any time after the service of such notice and such
police officer shall comply with the requisition accordingly.

After the requisition under Sub-Section (4) has been complied with, the
Planning Authority or such officer of the Planning Authority who may be
authorized in this behalf, may, if he thinks fit, depute, by a written order, a
police officer or any officer or employee of the Appropriate Authority to
watch the land or building in order to ensure that the development is not
continued.



44.

feR aTee (3 @YURwn), 27 fG@esR 2012 57

(6)

where a police officer or an officer or an employee of the Planning Authority
has been deputed under Sub-Section (5) to watch the land or building the cost
of such deputation shall be paid by the person at whose instance such
development is being continued or to whom notice under Sub-Section (1)
was given and shall be recoverable from such person as arrears of land
revenue.

Power to Require Discontinuation of Use of Land and Removal or Alteration of
Building.-(1) If it appears to the Planning Authority that it is expedient in the
interest of proper planning in the Planning Area including the interests of provision
of civic facilities, infrastructure and other amenities, having regard to the
Development Plan prepared, or under preparation, or to be prepared, and to any other
material consideration:

2)
3)

“)

®)

(a) that any use of land should be discontinued; or

(b) that any conditions should be imposed on the continuance thereof; or

(©) that any building or works should be altered or removed; the Planning

Authority may serve notice on the owner,

) to require the discontinuance of that use of land; or

(i1) to impose such conditions, as may be specified in the notice, on the

continuance thereof; or

(iii))  to require such steps, as may be specified in the notice to be taken for

the alteration or removal of any buildings or works, as the case may
be,

within such period, being not less than one month, as may be specified

therein, after the service of the notice.

Any person aggrieved by such notice, may within the said period and in the

manner prescribed, appeal to the Tribunal;

If an appeal is filed under Sub-Section (2), the provisions of clause (a) of

sub-section (4) of section-42 and Sub-Section (5) of section-42 shall apply,

with such modifications as may be necessary.

If any person-

(a) who has suffered damage in consequence of the compliance with the
notice, by the depreciation of any interest in the land to which he is
entitled or by being disturbed in his enjoyment of the land; or

(b) who has carried out any works in compliance with the notice, or
incompliance with the notice the land becomes incapable of reasonably
beneficial use.

claims, from the Planning Authority, within the time and in the manner

prescribed, compensation in respect of that damage, or of any expenses

reasonably incurred by him for complying with the notice, the Planning

Authority shall designate an officer to hear the applicant and make a report to

the authority. The Planning Authority shall, after consideration of the

aforesaid report, assess the compensation and offer it to the applicant under
the provisions of this Act and Rules made thereon.

If the owner does not accept the compensation, and gives notice, within such

time as may be prescribed, of his/her refusal to accept the compensation the

Planning Authority shall refer the matter for adjudication to the Tribunal and

the decision of the Tribunal shall be binding on the owner and the Planning

Authority.
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45.

46.

47.

48.

Interim Provision Pending Preparation of Development Plan.-Where the
Planning Authority, in the exercise of its functions and powers with respect to any
area under it, is required to have regard to the provisions of a Development Plan
before such Development Plan has become operative, the Planning Authority shall
have regard to the provisions of the Development Plan for securing the proper
planning of the concerned area.
CHAPTER-VII
AREA DEVELOPMENT SCHEME
Preparation of Area Development Scheme.-Subject to the provisions of this Act or
any other law for the time being in force, the Planning Authority may, not later than
six months after the Development Plan/s has been approved by the Government,
invite Area Development Scheme(s) the purpose of implementing the proposals
contained in the Development Plan from eligible developers for the area or areas
within its jurisdiction or any part thereof.
Explanation —
) Eligible Developer for the purposes of aforesaid section shall include:
(a) Individual or Partnership Firm or Body of Individuals or Association of
Persons including Registered Societies and Trusts;
(b) Company incorporated under Companies act, 1956;
(¢) Government Undertaking such as Board, Corporation, Authority or any
other entity incorporated under any law for the time being in force.
(ii) Government may prescribe qualification criteria for the eligible developers
through notification, if required.
Provided that when the declaration of a Development Plan has been notified in the
official Gazette under Chapter-V, the Government may direct a Planning Authority
to prepare or invite Area Development Schemes for the areas contained within the
Planning Area.
Application for Area Development Scheme.-(1) The eligible developers shall in
the prescribed form make an application before the Planning Authority for approval
of the Area Development Scheme(s).
2) The application shall be accompanied by the following documents ---
(a) detailed project report of the Area Development Scheme comprising
details as mentioned in the section-48
(b) consent of 80 percent of land owners and 80 percent of the total plot
area in form of registered title documents or registered power of
attorney or registered development agreement in the favour of
developer.
Scope and contents of the Area Development Scheme.-(1)An Area Development
Scheme may be made in accordance with provisions of this Act in respect of any
land which is:-
(a) in the process of development,
(b) likely to be used for any development including building purposes, or
(©) already built upon.
Explanation :-
The expression "land likely to be used for building purposes" shall include
any land likely to be used as or for the purpose of providing open spaces,
roads, streets, parks, pleasure or recreational grounds, parking spaces, or for
the purpose of executing any work upon or under the land incidental to a
scheme, whether in the nature of a building work or not.
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2)

An Area Development Scheme may make provisions for any or all of the
following matters, namely :-

(a)
(b)
()
(d)
(e)
()
(€9)

(h)

®
k)
@

(m)

(n)

(o)
(p)

@

the area, ownership and tenure of all existing plots covered by the
scheme;

the laying out or relaying out of land, either vacant or already built
upon;

the filling up or reclamation of low-lying swamp or unhealthy areas
or leveling up of land;

layout of new streets or roads, construction, diversion, extension,
alteration, improvement, closure or relocation of streets, roads and
communications;

the reconstitution of plots;

the construction, alteration and removal of buildings, bridges and
other structures;

the allotment or reservation of land for roads, open spaces, gardens,
parks, recreation grounds, schools, markets, residential purposes,
industrial and commercial activities, green belts and dairies, transport
facilities and public purposes of all kinds, the portion of land which
can be acquired;

undertaking housing schemes for different income groups, including
housing for economically weaker sections (EWS), commercial areas,
industrial estates, provision of community facilities like schools,
hospitals, and similar types of developments;

drainage, sewerage, surface or sub-soil drainage and sewage disposal;
lighting;

water supply;

the preservation and protection of objects of historical importance or
of natural beauty and of buildings actually used for religious
purposes;

the imposition of conditions and restrictions in regard to the open
space to be maintained around buildings, the percentage of building
area for a plot, the number, height and character of buildings allowed
in specified areas, the purposes for which buildings or specified areas
may or may not be appropriate, the sub-division of plots, the
discontinuance of objectionable uses of land in any area in reasonable
periods, parking space and loading and unloading space for any
building and the size of projections and advertisement signs;

the suspension, so far as may be necessary, for the proper carrying out
of the scheme, of any rule, bye-law, regulation, notification or order
made or issued under any Act which the State Legislature is
competent to amend;

acquisition by purchase, exchange or otherwise of any property
necessary for or effected by the execution of the scheme;

the reservation of land for development of infrastructure, parks,
common amenities, parking etc, shall be made from the total area
covered under the scheme, as prescribed in the Rules.

such other matters not inconsistent with the objects of this Act, as
may be directed by the Government or as may be prescribed by the
Rules.
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49.

50.

S1.

52,

53.

54.

Land Owner to be a Permanent Stakeholder in the Area Development Scheme

In an Area Development Scheme, referred in Section-47, while reconstituting the

plot(s), the developer shall ensure that every land owner shall get back at least 10

percent of his land area in the scheme.

Approval of the Area Development Scheme.-The Planning Authority shall

examine the Area Development Scheme in the light of the guidelines prescribed and

objections that may be received from the land owners, giving reasonable opportunity
of being heard to all such interested persons who have filed objections and who have
made request for being so heard in the manner prescribed. Further, the Planning

Authority may direct the developer to make such amendments in the draft of the

Area Development Scheme as it considers proper and shall, as soon as may be, but

not later than the time prescribed by the Rules, approve the Area Development

Scheme through an order published in Official Gazette, with or without

modifications and it shall also provide a copy of the objections received by it and its

decisions thereon.

Power of the Government to require the Planning Authority to make Area

Development Scheme.-(1) Notwithstanding anything contained in this Act, the

Government may, in respect of any Planning Area after making such enquiry as it

deems necessary, direct the concerned Planning Authority to make and publish in the

prescribed manner, an Area Development Scheme in respect of any land in regard to
which a development scheme may be made.

2) If the Planning Authority fails to make the Area Development Scheme within
three months from the date of direction made under Sub-Section (1), the
Government may direct the Town and Country Planning Organization
(TCPO) to make and publish and submit the Area Development Scheme to
the Government, and thereupon the provisions of this Act shall, as far as may
be applicable, apply to the making of such Area Development Scheme.

Power of Government to suspend rules, bye-laws or regulations.-(1) Where

the Planning Authority has approved the Area Development Scheme through order

published in Official Gazette under Section50, the Government may, on an
application by the Planning Authority, suspend by order published in the Official

Gazette to such extent only as may be necessary for the purpose of carrying out of

the Area Development Scheme, any rule, bye-law, regulation, notification or order

made or issued under any law which the Legislature of the State is competent to
amend.

2) Any order issued under sub-section (1) shall cease to operate in the event of
the Area Development Scheme being withdrawn by the Planning Authority
either on its own or under the directions of the Government.

Appeal against matters determined by the authority.- From every decision of

the Planning Authority in matters arising out of aforesaid provisions, an appeal shall

lie within one month from the date of the decision, to the Tribunal constituted under
this Act.

Exclusion or Limitation of Compensation in Certain Cases.-(1) No compensation

shall be payable in respect of any property or private right of any sort which is

alleged to be injuriously affected by reason of any provision(s) contained in the Area

Development Scheme, if under any other law for the time being in force applicable

to the area for which such Area Development Scheme is made, no compensation is

payable for such injurious affection.
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2) Any property or a private right of any sort shall not be deemed to be
injuriously affected by reason of any provision contained in an Area
Development Scheme securing the amenity of the area included in such Area
Development Scheme or any part thereof or imposing any conditions and
restrictions in regard to any of the matters specified in clause (m) of sub-
section (2) of Section 48.

Decision of Planning Authority to be final in certain matters.-(1) Where no

appeal has been made under Section53, the decision of the Planning Authority shall

be final and binding on the parties.

2) Where an appeal has been made under Section53 and a copy of the decision
in appeal is received by the Planning Authority, it shall then, where
necessary, make variation in the Area Development Scheme in accordance
with such decision and may also rectify such error(s) or omission(s), if any,
as may have been brought to its notice after publication of the Area
Development Scheme and shall also forward such Area Development
Scheme together with copies of its decisions and copies of the decisions in
appeal to the Board.

Power to Vary Scheme on ground of error, irregularity or informality.-(1) If

after the Area Development Scheme has come into force, the Planning Authority

considers that the Area Development Scheme is defective on account of an error,
irregularity or informality or that the Area Development Scheme needs variation or
modification of a minor nature, the Planning Authority shall, by notification in the

Official Gazette, prepare and publish a draft of such variation in the prescribed

manner.

2) The draft variation published under Sub-Section (1) shall state every
amendment proposed to be made in the Area Development Scheme, and if
any such amendment relates to a matter specified in any of the sub-clauses of
sub-section (2) of section48, the draft variation shall also contain such other
particulars as may be prescribed.

3) The draft variation shall be open to the inspection of the public at the office
of the Planning Authority during office hours for one month.

)] Not later than one month from the date of the publication of the draft
variation, any person affected thereby may communicate in writing his
objections to the Planning Authority.

4) After receiving the objections under sub-section (4) the Planning Authority
shall after making such enquiry as it may think fit, notify the variation with
or without modification by notification in the Official Gazette.

(6) From the date of the notification of the variation, with or without
modifications, such variation shall take effect as if it were incorporated in the
Area Development Scheme.

Power to vary Area Development Scheme.-Any Area Development Scheme may

at any time be varied by a subsequent Area Development Scheme made, and

published in accordance with this Act :

Provided that, when an Area Development Scheme is so varied, the provisions of

this Act shall, so far as may be applicable, apply to such variation and making of

subsequent Area Development Scheme; and the date of publication of the varied

Area Development Scheme shall be deemed to be the date of publication of the Area

Development Scheme referred in the relevant Sections.
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58.

59.

60.

61.

Execution of Works in the Area Development Scheme by Developer.-(1)The
developer shall complete all the works provided in an Area Development Scheme
within the period prescribed;

Provided that, in exceptional circumstances on application by the developer,
the Planning Authority may, by an order in writing specifying these circumstances,
grant to the developer in this behalf, further extension of time as it may think fit.

2) If the developer fails to complete the work within the prescribed period or
within the period extended under sub-section (1), the Planning Authority
may, notwithstanding anything contained in sub-section (1), require the
developer to complete the works within a further period as it may consider
reasonable or appoint other agency/agencies to complete such works at the
cost of the developer and may imposed such penalties on the developer as
prescribed.

CHAPTER-VIII
LEVY, ASSESSMENT AND RECOVERY OF DEVELOPMENT CHARGE

Development Charge.-Where permission for use or change of use or development

of any land or building is granted under Chapter-VI of this Act in the whole or any

part of the Planning Area, and such change is capable of yielding a better income to
the owner, the Appropriate Authority may levy a development charge in the manner
prescribed.

Levy of Development Charge.-(1) Subject to the provisions of this Act a Planning

Authority including a Local Authority where such Local Authority is the Planning

Authority shall levy development charges, with the prior approval of the

Government, by notification, on the institution of use or change of use of land or

building or development of any land or building for which permission is required

under this Act within the Planning Area, at such rate which will be specified in the
said notification;

Provided that rates of development charge may be different for the different

parts of the Planning Area and for different uses

(2)  The Government may provide for exemption from the levy of development
charge on any development, or institution of change, or change of any use of
any land and building specified in the Rules.

3 (a) The development charge on lands and buildings levied shall be
assessed with reference to their use and location for different purposes as
prescribed.

(b) The rate of development charge shall be fixed by the Government by

notification

Explanation:- The publication of any Development Plan or scheme by a

Planning Authority shall be deemed to be included in the meaning of 'by any

other mode' as mentioned in the Explanation to Sub-Section (2) of Section -1

of the Bihar Agricultural Land (Conversion for Non- Agriculture Purposes)

Act, 2010. (Bihar Act 11, 2010)

Assessment of Development Charge.-(1) Any person who intends to carry out
any development or institute or change any use of any land or building for which
permission is required under this Act, whether he has applied for such permission or
not, or any person who has commenced the carrying out of any such development or
has carried out such development or instituted or changed any such use, shall apply
to the Appropriate Authority within such time and in such manner as may be
prescribed for the assessment of development charge payable in respect thereof.
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2)

3)

“)

&)

(6)

)

On an application being made under Sub-Section (1), or if no such

application is made, after serving a notice in writing on the person liable to

make such payment, the Planning Authority shall, after giving the person
concerned an opportunity of being heard, and after calling for a report in this
behalf from an officer of the authority, determine whether or not, and if so,

what development charge is levied in respect of that land or building as a

result of the carrying out of such development or institution of use, or change

of use, the amount payable, and fix a date by which the payment shall be
made.

The Planning Authority shall, give a reasonable opportunity of being heard to

the person who has made an application under Sub-Section (1) or who has

been served with a notice under Sub-Section (2);

After hearing the persons, the Planning Authority shall assess the amount of

development charge by an order:

Provided that :-

(a) where the application relates to the carrying out of any development,
the Planning Authority may refuse to assess the development charge
payable in respect thereof, unless it is satisfied that the applicant has
an interest in the land sufficient to enable him to carry out such
development, or that the applicant is able to obtain such interest and
that the applicant will carry out the development within such period
as the Planning Authority considers appropriate;

(b) where the application relates to use or change of use, the Planning
Authority may refuse to assess the amount of development charge in
respect thereof unless it is satisfied that the use will be instituted
within such period as the Planning Authority considers appropriate.

On the determination of the development charge levied under Sub-Section

(2), the Planning Authority shall give to the person liable to pay such charge

a notice in writing of the amount of development charge payable by such

person and the date by which such payment shall be made and such notice

shall also state that in the event of failure to make such payment on or before
such date interest at the rate as prescribed in the Rules under this Act shall be
payable from such date on the amount remaining unpaid.

(a) The development charge payable in respect of any land or building shall

be a first charge on such land or building, subject to the prior payment of

land revenue , if any, due to the Government thereon and any other sum due
to the Planning Authority.

(b) All development charges payable in respect of any land or building by

any person shall, together with interest due up to the date of realization, be

recoverable from such person or successor-in-interest in such land or
building as arrears of land revenue.

An order of assessment of development charge shall be final and shall not be

questioned in any Civil Court.

Levy of Infrastructure and Amenities Charges.-(1)Every Local Authority or the
Planning Authority, as the case may be, while according a building permit under the
relevant laws, shall levy charges so as to meet the impact of development and for
providing adequate infrastructure and basic amenities at the rates as determined and
in accordance with such procedure as may be prescribed which shall not be less than
minimum and not more than the maximum as may be prescribed, and different rates
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may be prescribed for different parts of the Planning Area and for different uses of a
building
2) The infrastructure and amenities charges shall be levied on any person who

undertakes or carries out any such development or institutes any use or
changes any such use of a building.

3) The collection of the infrastructure and amenities charges shall be made in
the manner as may be prescribed.

63. Appeal.-(1) Any person aggrieved by an order passed by the Planning Authority
may, within a period of two (2) months from the date on which the order was
communicated to him in the manner prescribed, appeal against such order to the
Tribunal;

Provided that the Tribunal may admit an appeal preferred after the expiration of the

said period if it is satisfied that the appellant had sufficient cause for not preferring

the appeal within the said period.

2) The appeal shall be made and verified in the prescribed manner and shall be
accompanied by such fee as may be prescribed.

3) In disposing of an appeal, the Tribunal may, after giving the appellant an
opportunity of making his representation and also hearing the Planning
Authority whose order is appealed against,-

(a) confirm, reduce, enhance, or annul such assessment; or

(b) set aside such assessment and direct the authority to make a fresh
assessment after such further inquiry as may be directed; or

(c) pass such other order as it may think fit.

4) The decision of the Tribunal shall be binding on all the parties to such
appeal.

5) Notwithstanding that an appeal has been preferred under Sub-Section (1), the
payment of development charges in accordance with the order or decision of
assessment against which the appeal has been preferred shall not be stayed.
Provided that the Tribunal may, in its discretion, give such directions as it
thinks fit in regard to the payment of the development charges before the
disposal of the appeal if the appellant furnishes sufficient security to its
satisfaction for such payment in such form and in such manner as may be
prescribed.

(6) Any order passed by the Tribunal under the provisions of this Chapter shall
be enforced by such authority and in such manner as may be prescribed.

CHAPTER-IX
ACQUISITION AND DISPOSAL OF LAND
64. Power to Acquire land under the Land Acquisition Act.-(1) Any land

required, reserved or designated in any Development Plan and Area development

Scheme shall be deemed to be land needed for a public purpose within the meaning

of the Land Acquisition Act, 1894, or any other Land Acquisition Act in force from

time to time, and may be acquired by the Government under the said Act as modified
in the manner provided in this Act on request by the respective Planning Authority
or any Local Authority.

2) Where any land has been acquired by the Government, after taking
possession of the land, the Government may transfer the land to the Planning
Authority or any Local Authority for the purpose for which the land has been
acquired on payment by the Planning Authority or the Local Authority of the
compensation awarded under that Act and of the fee.
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3) On receipt of an application made under Sub-section (1), if the Government
is satisfied that the land specified in the application is needed for the public
purpose specified therein, the Government may make a declaration to that
effect in the Gazette, in the manner provided in section6 of the Land
Acquisition Act, 1894 in respect of the said land.

4 On the publication of such declaration, the collector of the district within
whose jurisdiction the land is situate, shall proceed to take order for the
acquisition of such land under the said Act; and the provisions of that Act
shall, so far as may be, apply to the acquisition of the said land.

Transfer of Government Land to the Respective Planning Authority.-The

Government may by order and on such terms and conditions as may be agreed upon

between the Government and a Planning Authority, place at the disposal of the

Planning Authority any developed and undeveloped government lands situated

within the jurisdiction of the Planning Authority for the purpose of development in

accordance with the provisions of this Act.

Purchase of Land by way of Negotiated Settlement.-Where after the publication

of a Development Plan, any land is required, reserved or designated in such plan, the

Planning Authority may enter into agreement with any person for acquisition from

him by purchase by paying such amount as may be arrived through negotiated

settlement;

Provided the amount shall not exceed the minimum reserve value of land by
more than the limit as decided by the Board and approved by the Government
Acquisition of Land by Way of Transferable Development Right.-(1) Any area
within a Planning Area may be acquired by the Planning Authority for public
purposes with the consent of the owner, by way of according Transferable
Development Right in lieu of compensation payable by the authority in such manner
as may be prescribed:

Explanation: - For the purpose of this section public purpose means:-

(a) widening of an existing road or formation of a new road;

(b) creation of civic amenities and infrastructure

(c) providing for parks, playgrounds, open spaces, green areas and any other

civic amenities;

(d) maintaining or improving heritage building or precincts notified by the

State Government

(e) conservation of heritage sites

(f) implementation of development control regulations
2) The Transferable Development Right so permitted may be utilized either by

himself or by transfer to any other person, as may be prescribed. The area

remaining after surrender shall have such permissible built up area as may be
prescribed by the Rules or Regulations or bye-laws.

3) The procedure for award of Transferable Development Right shall be as
prescribed in the Rules.

Acquisition of Land and Built Up Space by way of Accommodation

Reservation.-A Planning Authority or the Local Authority may, with the consent of

the owner and in the manner prescribed, acquire land and built up space for public

purposes indicated in the Development Plan by according the owner, a built up space
equivalent to area of the land and the built up space required for the amenity or
facility, in lieu of the cost of land and the built up space acquired for the
infrastructure, public amenity, public utility and services transferred to the respective
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Planning Authority or Local Authority, as prescribed under Rules or Regulations
made under this Act.

69. Disposal of Land and Other Property by the Respective Planning Authority.-
The disposal of any land acquired by the Government and transferred to the
respective Planning Authority with or without development thereon, or any other
immovable property belonging to the Planning Authority shall be done in
accordance with Rules or Regulations made for the purpose.

70. Creation and Management of Development Land Bank.-The respective Planning
Authority shall create and maintain a land bank, in which all lands acquired, allotted,
purchased and obtained, shall be monitored and maintained and position reviewed
periodically.

CHAPTER-X
FINANCE, ACCOUNTS AND AUDIT

71. Constitution of Fund.-The Government may constitute a fund for the purpose of
administration and furthering the functions of the Board, the Planning Authority or
any other authority or committee constituted under this Act.

72. Fund of the Planning Authority.-(1) Every Planning Authority shall have and
maintain its own fund to which shall be credited:

(a) all moneys received by the Planning Authority from the Government
by way of grants, loans, advances, or otherwise;

(b) all development charge or other charges or fees received by the
Planning Authority under this Act or Rules or Regulations made there
under;

(©) contribution from such Local Authority or authorities of the area
included in the Planning Area of the Planning Authority, not
exceeding such amount from the general fund of such Local
Authority or authorities to the fund of the Planning Authority as the
Government may specify from time to time; and

(d) all moneys received by the Planning Authority from any other source.

2) The fund shall be applied towards meeting —

(a) the expenditure incurred in the administration of the Act and in the
functioning of the authority;

(b) the cost of acquisition of land in the Planning Area for purpose of
development;

(c) the expenditure for any development of land in the Planning Area;
and

(d) the expenditure for such other purposes as the Government may
direct.

3) Every Planning Authority may keep in an account of a scheduled Bank, such
sum of money out of its fund as may be prescribed by the Rules and any
money in excess of the said sum shall be invested in such manner as may be
approved by the Government.

4 The Government may, make such grants, advances and loans to any Planning
Authority, as it may deem necessary, for the performance of the functions
under this Act; and all grants, loans and advances made shall be on such
terms and conditions as the Government may determine.

73.  Budget of the Planning Authority.-Every Planning Authority shall prepare in such

form and at such time every year as may be prescribed by the Rules, a budget in
respect of the next financial year showing the estimated receipts and expenditure of
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the Planning Authority and shall forward to the Government and the Board, such

number of copies thereof as may be prescribed by the Rules.

Accounts and Records.-(1) Every Planning Authority shall maintain proper

accounts and other relevant records and prepare an annual statement of accounts

including the balance sheet in such form as prescribed by the Government under the

Rules.

2) The accounts of every Planning Authority shall be subject to audit annually
by the Finance (Audit) Department of the State or a chartered account
empanelled by the Controller and Auditor General or such other authority as
decided by the Government, and any expenditure incurred by it in connection
with such audit shall be payable by the Planning Authority.

3) The Finance (Audit) Department or a chartered account or any authority
appointed by Government in connection with the audit of accounts of the
Planning Authority shall have the same right, privilege and authority in
connection with such audit asit has in connection with the Government
accounts and in particular shall have the right to demand the production of
books, accounts, connected vouchers and other documents and papers and to
inspect the office of the Planning Authority.

4) The accounts of every Planning Authority as certified by the auditor together
with the audit report thereon shall be forwarded annually to the Government
and the Board.

Annual Report.-(1) The Board shall prepare for every year a report of its activities

during that year and submit the report to the Government in such form and on or

before such date as may be prescribed by the Rules.

(2) Every Planning Authority shall prepare for every year, a report of its
activities during that year and submit the report to the Government and the
Board in such form on or before such date as may be prescribed by the Rules.

Pension and Provident Fund.-(1) The Board and the Planning Authority shall
constitute for the benefit of its whole time paid members and of its officers and
other employees in such manner and subject to such conditions as may be
prescribed by the Rules, such pension and provident funds as it may deem fit.

(2) Where any such pension or provident fund has been constituted, the
Government may declare that the provisions of the Bihar Pension Rules,
1950,Provident Fund Act, 1925 and Bihar Provident Fund Rules,
1948shallapply to such fund as if it were a Government pension and
provident fund.

CHAPTER-XI
URBAN ARTS AND HERITAGE COMMISSION

Constitution of Urban Arts and Heritage Commission for the State.-(1) The

Government may, by notification, constitute an Arts and Heritage Commission for

the State, to be called "The Bihar Urban Arts and Heritage Commission" (hereinafter

called the “Commission”) which shall consist of a Chairperson and such other
members, representing among others, Urban Planning, Visual arts, Architecture,

Indian History or Archaeology, Tourism and the Environmental Sciences, as

specified in the notification by the Government.

2) The Commission shall make recommendations to the Government as to-

(a) the restoration and conservation of urban design and of the
environment and heritage sites and buildings in the Planning Areas;
(b) the planning of future urban design and of the environment;
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(©) the restoration and conservation of archaeological and historical sites
and sites to high scenic beauty;

3) The powers to be exercised and the functions to be performed and the
procedure to be followed by the Commission shall be such as may be
specified in the notification.

)] The Government may, after consideration of the recommendations of the
Commission and after giving an opportunity to the respective Planning
Authority, Local Authority and other authorities concerned to make
representation, issue such directions to the Planning Authority or Local
Authority or other authorities concerned as they may think fit, and the
Planning Authority or the Local Authority or other authorities shall comply
with every such direction of the Government.

Order of Government to be binding.-(1) The Government may in consultation

with the Commission direct by notification that a Planning Authority or a Local

Authority shall enforce a specified colour and design scheme of the buildings in a

particular locality or area within the jurisdiction of the Planning Authority or Local

Authority

2) Notwithstanding anything contained in any Act, Rules, Regulations or bye
laws, the order issued by Government under Sub-Section (1) shall be binding
on the Planning Authority, Local Authority and the owner of the building(s).

CHAPTER-XII
TRIBUNAL

Constitution of Tribunal.-The Government may constitute such number of

Tribunals as it may consider necessary for hearing appeals against the orders of a

Planning Authority under the Act, and no Civil Court shall have jurisdiction to

decide such disputes.

(1) The Tribunal shall consist of a Chairman, and at least two other members.

(2) The Chairman shall be a person who is or has been a District Judge and shall be

appointed or deputed by the Government.

(3) The members shall be persons who shall as far as possible have knowledge or
experience of town planning or valuation of land or civil engineering,
architecture, administrative or legal matters.

(4) The Chairman and the other members shall be appointed members of the
Tribunal for such period as may be prescribed by the Government.

(5) The Government mayj, if it thinks fit, remove for incompetence or misconduct or
any other good and sufficient reason, the Chairman and/ or any member
appointed under sub-section (4).

(6) If the Chairman or the member is removed or dies or refuses or neglects to act or
becomes incapable of acting, the Government shall appoint forthwith a fit and
proper person to take the place of such Chairman or the member.

(7) The Tribunal shall have the same powers as are vested in a Civil Court under the
code of Civil Procedure, 1908, in respect of the hearing of an appeal.

Remuneration of Chairman and Members and payment of incidental expenses of

Tribunal of Appeal.-(1)The Chairman and the members shall, save where they are
Government officers, be entitled to such remuneration, either by way of monthly
salary or by way of fees or partly in one way and partly in the other, as the
Government may, from time to time, decide.
Provided that, in exceptional cases where the scheme is a large one or the
work involved is complicated, the Government may authorize the Chairman
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and the members, even in case of salaried Government Officers, to receive
such special salary or remuneration, as the Government may, by order,
decide from time to time.

The salary of the Chairman of the Tribunal of Appeal or a member who is a
salaried Government Officer, and any remuneration payable under Sub-
Section (1) of this section and all expenses incidental to the working of the
Tribunal of Appeal shall, unless the Government otherwise determines, be
defrayed out of the fund of the Planning Authority and shall be added to the
cost of the scheme.

CHAPTER-XIII
POWERS OF GOVERNMENT

Power to Make Rules.-(1) The Government may, by notification in the Official
Gazette, make Rules to carry out the purposes of this Act.

2)

In particular and without prejudice to the generality of the foregoing power,

such Rules may provide for all or any of the following matters, namely -

(a) the functions and powers of the Board and Planning Authority;

(b) the term of office and conditions of service of the members of the
Board and the Planning Authorities;

(©) the qualification and disqualification for being chosen as, and for
being members of the Board or Planning Authorities;

(d) the time and place of holding and the procedure to be followed in the
meetings of the Board;

(e) the functions, powers and duties of the Town and Country Planning
Organization (TCPO);

(f) the manner of nomination of such members including representatives
of Local Authorities under sub- section (3) of Section-11

(2) the manner in which and the purpose for which any Planning
Authority may associate with itself any person under the provisions of
this Act;

(h) the control and restriction in relation to the appointment of officers
and other employees of the Board

) to direct modifications in any Development Plan and development
scheme and the time within which the Board and the Government is
to accord approval to such Development Plan and development
scheme.

() framing of rules for constitution, functions and powers of
Metropolitan Planning Committee.

(k) the form and content of Development Plan and area development
scheme and the procedure to be followed in connection with the
preparation. Submission and approval of such plans, schemes and the
form and the manner of publication of the notice relating to such plan
and scheme;

) the periodical amendment of Development Plans, the period on the
expiration of which such an amendment may be taken up, procedure
to be followed in making such amendment;

(m)  the form in which any application for permission for development
shall be made, the particulars to be furnished in such application and
documents and plans which shall accompany such application.
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the form of registration of application and the particulars to be
contained in such register;

the manner of filing, and the fees to be paid for and the procedure to
be followed in appeals;

the manner in which an acquisition notice is to be served, and claim
for compensation is to be made, the time within which such claim is
to be made and the procedure to be followed for assessment of
compensation;

quantum and procedure for the levy of development charges and
infrastructure and amenities charges and exemption from them on any
development or institution or change of any use of any land;

the manner in which application for the assessment of development
charge is to be made;

the sum of money that may be kept in Current Account;

the form of the budget of Planning Authorities, the date on or before
which it shall be prepared, the manner of preparing it, the number of
copies that have to be sent to the Board and the Government;

the form of the annual statement of accounts and balance sheet and
the form of the annual report of the Planning Authorities and date on
or before which it shall be submitted to the Board and to the
Government;

the form of the annual report of the Board and the date on or before
which it shall be submitted to the Government;

planning standards, prescribing the building regulation, Building Bye
Laws, setbacks, specifications, coverage, height restrictions, etc.;

the manner and the constitution of provident funds for the whole time
paid members and officers and other employees of Planning
Authorities and the conditions subject to which such funds may be
constituted;

the documents of which copies may be granted, the fees for such

copies; and

(z)

any other matter which has to be or may be prescribed by Rules.

82.  Power to Make Regulations.-(1)  Any Planning Authority may, with the previous
approval of the Government, make Regulations consistent with this Act and the
Rules made there under, to carry out the purposes of this Act.
2) Without prejudice to the generality of this power such Regulations may

provide for-
(a)
(b)
©)
(d)
(e)
(6

the time and place of holding and procedure to be followed in
meetings of the Planning Authority, its committee, the number of
members necessary to form a quorum therein;

the powers and duties of the officers and employees of the Planning
Authorities;

the salaries, allowances and conditions of service of its officers and
employees;

the terms and conditions for the continuance of use of any land used
otherwise than in conformity with a Development Plan; and

planning standards, prescribing the building regulation, Building Bye
Laws, setbacks, specifications, coverage, height restrictions, etc,; and
any other matter which has to be or may be prescribed by the Rules.
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Power to Make Policies.-In order to encourage the development of new towns,
large residential colonies, integrated townships, satellite towns, airports, information
technology parks, and other real estate projects including affordable housing for
economically weaker sections in the State, either through Government initiative and
or in private or public private partnership mode (PPP mode), the Government may
frame policy guidelines and schemes to give effect to such schemes or projects.

Laying of Rules Regulations and Policy before State Legislature.-Every Rule

Regulations and Policy made under this Act shall be laid, as soon as may be after it

is made, before the Houses of the Legislature, while it is in session, for a total period

of fourteen days. This period may be comprised in one session or in two or more
successive sessions. If, before the expiry of the session immediately following the
session or the successive sessions aforesaid, the Houses agree in making any
modification in the Rules or the Houses agree that the Rules should not be made, the

Rules shall thereafter have effect only in such modified for or be of no effect, as the

case may. However, any such modification or annulment shall be without prejudice

to the validity of anything previously done under the said Rules.

Dissolution of Planning Authorities.-(1) Where the Government is satisfied that

the purpose for which any Planning Authority was established under this Act has

been substantially achieved so as to render the continued existence of the Planning

Authority in the opinion of the Government unnecessary, the Government may, by

notification in the Official Gazette, declare that the Planning Authority shall be

dissolved with effect from such date as may be specified in the notification and the

Planning Authority shall be deemed to be dissolved accordingly.

2) From the said date;

(a) all properties, funds and dues which are vested in, or realizable by,
the Planning Authority shall vest in or be realizable by the
Government;

(b) all liabilities which are enforceable against the Planning Authority
shall be enforceable by the Government; and

(©) for the purpose of realizing properties, funds and dues referred to in
clause (a), the functions of the Planning Authority shall be discharged
by the Government.

Control by the Government.-(1) A Planning Authority shall carry out such

directions and guidelines as may be issued to it from time-to-time by the

Government for the efficient discharge of its responsibilities and functions under this

Act.

2) If in connection with, the exercise of its powers, responsibilities and
discharge of its functions by the Government or the Board or Planning
Authority under this Act, any dispute arises between a Planning Authority
and any other authority or any committee or Local Authority or the Board or
the Government, the matter shall be resolved by the Government and the
decision of the Government shall be final and binding on the Planning
Authority and the other authority or any committee or Local Authority or the
Board or the Government, as the case may be.

3) The Government may, at any time either on its own motion or on application
made to it in this behalf, call for the records of any case disposed of, or order
passed by the Planning Authority for the purpose of satisfying themselves as
to the legality or propriety or correctness of any order passed or direction
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issued, and may pass such order or issue such direction in relation thereto as

the Government may think fit:

Provided that the Government shall not pass an order adversely affecting any

person or body without affording such person or body, an opportunity of

being heard or offering explanation.

4) The Government may in consultation with the Board effect change in land
use suo-moto or on the application of any Planning Authority or any owner
of land or building.

Replacement of Members of the Board or the Planning Authority in Certain
Cases.-If in the opinion of the government, any member or staff of the Board or a
Planning Authority willfully omits or refuses to carry out or disobeys the provisions
of this Act or any Rules, bye-laws, Regulations or lawful orders issued hereunder or
abuses his position or the powers vested in him or any member is found guilty of any
misconduct in exercising or purporting to exercise the right conferred or performing
or purporting to perform the functions imposed by or under this Act, the Government
may by an order and with effect from a date to be specified therein, replace such
member or appointed staff of the Planning Authority who shall forthwith be deemed
to have vacated his office as such;

Provided that the Government shall, when the Government proposes to take
action under this section, give the person concerned an opportunity of making
presentation on the action proposed and the order issued shall contain a statement of
the reasons for the action taken.

Powers of Government to Appoint a Special Officer.-(1) Notwithstanding

anything contained in this Act where, for any reason, there is delay in the

constitution or re-constitution of the respective Planning Authority in accordance

with the provisions of this Act, the Government may, by notification appoint a

Special Officer to manage the affairs of the respective Planning Authority under the

Act, for a period which shall not exceed one year from the date of such appointment;
Provided that the government may, from time to time, by an order and for

reasons specified therein, extend the said period of appointment of Special Officer

beyond one year, for further period(s), however the period of appointment of the

Special Officer shall not, in the aggregate, exceed two years.

2) Upon the issuance of an order under sub-section-(1),

(a) all the powers and functions of the respective Planning Authority
shall during the period specified in the order under sub-section (1), be
exercised and performed by the Special Officer; and

(b) all property vested in the respective Planning Authority shall, during
the period specified in the order vest in the Government

3) The Government may reconstitute the respective Planning Authority in the
manner provided in this Act, before the expiry of the period notified under
this section and the Special Officer shall cease to manage the affairs of the
authority on such reconstitution.

Return and Information.-(1)Every Planning Authority shall furnish to the

Government such reports, returns, records and other information as the Government

may, from time-to-time require.

2) The Government may, call for reports, returns, records and other information
from the Planning Authority or the Local Authority or the public agency
responsible, in regard to:-
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(a) preparation of the Development Plan, Zonal Development Plan, Area
Development Scheme, etc.;
(b) implementation of the plan, policy, programme or scheme
Every Planning Authority shall comply with such directions, guidelines or
instructions as may be given by the government with regard to the above
aspects.
CHAPTER-XIV

SUPPLEMENTAL AND MISCELLANEOUS PROVISIONS

Power of Entry.-(1) The Chief Town Planner or any town planner, or any officer
or any person authorized by the Government or the Board or any Planning Authority
in this behalf may enter into or upon any land or building with or without assistants
or workmen for the purpose of -

2)

3)

(a) making any enquiry, inspection, measurement or survey or taking
levels of such land or building for preparation and enforcement of
Development Plan/Area Development Scheme;

(b) setting out boundaries and intended lines of works;

(c) marking such levels, boundaries and lines by placing marks and
cutting trenches;

(d) examining works under construction and ascertaining the course of
sewers and drains;

(e) digging or boring into the sub-soil;

) ascertaining whether any land is being or has been developed in
contravention of any provision of this Act or Rules or Regulations
there under; and

(2) doing any other acts necessary for the efficient administration of this
Act:

Provided that the notice, timing and circumstances of such entry shall be as

prescribed in the Rules.

the power of the Chief Town Planner or the Board under Sub-Section (1)

shall extend to the whole of the State and the power of the town planner, the

officer or any person authorized by the Planning Authority of any Planning

Area under Sub-Section (1) shall extend only to its Planning Area, and such

other area which the Government may have directed;

Any person who obstructs the entry of a person empowered or authorized

under this section to enter into or upon any land or building after such entry

shall be punishable with imprisonment for a term which may extend to six
months or fine which may extend to ten thousand rupees, or with both.

Service of Notices.-(1)All documents including notices and orders required by this
Act to be served upon any person shall be deemed to be duly served in the following
manner:

(a) where the document is to be served on a Government department,
railway, Local Authority, statutory authority, company, corporation,
society or other body, if the document is addressed to the head of the
Government Department, General Manager of the Railway, executive
officer of the Local Authority, statutory authority, company,
corporation, society or any other body at its principal branch, local or
registered office as the case may be and is either:-

(1) sent by registered post to such office; or
(i1) delivered at such office.
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(b) All documents including notices and orders required by this Act shall
be served to any person or any body in the manner prescribed by the
Rules.

Public Notice being made known.-Every public notice given under this Act shall
be in writing with the signature of the person authorized by the Board or a Planning
Authority and shall be widely made known in the locality to be affected thereby by
affixing copies thereof in conspicuous public places within the said locality, or by
publishing the same by beat of drum or by advertisement in a local newspaper and
by such other means which the person authorized thinks fit.
Notice with reasonable time.-Where any notice, order or other document issued or
made under the Act requires anything to be done for the doing of which no time is
fixed in this Act, the notice, order or other document shall specify a reasonable time
for doing the same.
Authentication of orders and documents of the Board and the Planning
Authority.-All permissions, orders, decisions, notices and other documents of the
Board and any Planning Authority shall be authenticated, by the signature of the
person authorized by the Board or the Planning Authority in this behalf.
Mode of proof of records of the Board and the Planning Authority.- A copy of
any receipt, application, plan, notice, order, entry in a register, or other document in
the possession of the Board or any Planning Authority, if duly certified by the legal
keeper thereof or other person authorized by the Board or the Planning Authority in
this behalf, shall be received as prima facie evidence of the existence of the entry or
document and shall be admitted as evidence of the matters and transactions therein
recorded in every case where, and to the same extent as, the original entry or
document would, if produced, have been admissible to prove such matters and
transactions.
Restriction on the summoning of officers and servants of the Board and the
Planning Authority.-No Chairman, member or officer or servant of the Board or
any Planning Authority shall in any legal proceedings to which the Board or the
Planning Authority is not a party, be required to produce any register or document,
the contents of which can be proved under the preceding section by a certified copy,
or to appear as a witness to prove the matters and transactions recorded therein,
except by order of the Court made for special cause.

Offences by Companies.-(1) If the person committing an offence under this Act is a
company, every person, who, at the time the offence was committed was in charge
of, and was responsible to the company for the conduct of the business of the
company, as well as the company, shall be deemed to be guilty of the offence and
shall be liable to be proceeded against and punished accordingly;

Provided that nothing contained in this sub-section shall render any such
person liable to any punishment provided in this Act, if such person proves that the
offence was committed without his knowledge or that such persons exercised due
diligence to prevent the commission of such offence.

2) Notwithstanding anything contained in Sub-Section (1) where an offence
under this Act has been committed by a company and it is proved that the
offence has been committed with the consent or connivance of, or is
attributable to any neglect on the part of any director, manager, secretary or
other officer of the company, such director, manager, secretary or other
officer shall be liable to be proceeded against and punished accordingly.
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Explanation: -- For the purpose of this section --

(a) "company" means a body corporate and includes a firm or other
association of individuals; and

(b) "Director"” in relation to a firm means a partner in the firm.
Penalty for obstructing contractor or removing mark.-
If any person --

(1) obstructs any person engaged or employed by the Board or any Planning
Authority or any person with whom the Board or the Planning Authority has
entered into a contract, in the performance or execution by such person of his
duty or of anything which he is empowered or required to do under this Act,
or

2) removes any mark set up for the purpose of indicating any level or direction
necessary to the execution of works authorized under this Act.

such persons shall be punishable with fine which may extend to five
thousand rupees or with imprisonment for a term which may extend to two
months.

Sanction of prosecution.-(1) No prosecution for any offence punishable under this
Act shall be instituted except with the previous sanction of the Board or the Planning
Authority concerned or any officer authorized by the Board or the Planning
Authority in this behalf.

2) All proceedings for offences under this Act shall be instituted by filing a first
information report to the police station where the offence occurs.

Compounding of Offences.- The Board or the Planning Authority concerned or any
person authorized in this behalf by general or special order may either before or after
the institution of the proceedings compound any offence made punishable by or
under this Act.

Right to appear by recognized agent.-Every party to any proceeding before the
appellate authority or the Tribunal or before the Board or the Planning Authority
constituted under this Act, shall be entitled to appear either in person or through his
agent authorized in writing in that behalf.

Power to compel attendance of witnesses.-For the purpose of this Act, the Board
or the Planning Authority or an officer or any person authorized by the Board or the
Planning Authority or the Tribunal or the appellate authority may summon and
enforce the attendance of witnesses including the parties interested and compel them
to give evidence and may also compel the production of documents, as far as
possible, in the same manner as is provided in the case of a Civil Court under the
Code of Civil Procedure, 1908.

Jurisdiction of Courts.-No Court inferior to that of a magistrate of the first class
shall try an offence punishable under this Act.

Fine when realized to be paid to Planning Authority.-All fines realized in
connection with prosecution under this Act shall be paid to the Planning Authority
concerned.
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Members and officers to be public servants.-Every member and every officer and
other employee of the Board and every Planning Authority shall be deemed to be a
public servant within the meaning of Section 21 of the Indian Penal Code.

Protection of action taken in good faith.-No suit, prosecution or other legal
proceedings shall lie against any person for anything which is done or intended to be
done in good faith under this Act.

Finality of orders.-Save as otherwise expressly provided in this Act, every order
passed or direction issued by the Government or the Board or order passed or notice
issued by any Planning Authority under this Act shall be final and shall not be
questioned in any suit or other legal proceeding.

Validation of acts and proceedings.-(1)  No act done or proceeding taken under
this Act shall be questioned on the ground merely of -

(a) the existence of any vacancy in, or any defect in the constitution of
the Board or any Planning Authority;

(b) any person having ceased to be a member;

(©) any person associated with the Board or any Planning Authority
under the provisions of this Act having voted in contravention of the
said section;

(d) the failure to serve a notice on any person, where no substantial
injustice has resulted from such failure;

(e) any omission, defect or irregularity not affecting the merits of the
case.

2) Every meeting of the Board and any Planning Authority, shall be taken to
have been duly convened and to be free from all defects and irregularities.

Power to Delegate.-(1)The Board may, with the prior approval of the Government,
by a resolution, direct that any power exercisable by it under this Act may also be
exercised by any Planning Authority, or Local Authority, committee, or any officer
of the Board or the Government with previous consent of Planning Authority, or
Local Authority as may be mentioned therein, in such cases and subject to such
conditions, if any, as may be specified therein.

2) The Chief Town Planner may, by an order in writing, delegate any power
exercisable by him under this Act, to any officer of the Board or the
Government or any Planning Authority or Local Authority, in such cases and
subject to such conditions, as may be specified therein.

Power of Planning Authority to borrow money.-The Planning Authority, may
from time to time borrow at such rate of interest and for such period and upon such
terms as may be prescribed, money for making of a Development Plan or the making
and execution of a development scheme.

Control by the Board.-Every Planning Authority shall carry out such directions as
may be issued from time to time by the Board for the efficient administration of this
Act.
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Removal of Difficulties.-If any difficulty arises in giving effect to the provisions of
this Act, the Government may as occasion may require, by order do or cause to be
done anything which may be necessary for removing the difficulty:

Provided that no such order shall be made after the expiry of a period of five
(5) years from the date of commencement of this Act.

Effect of law.-Save as aforesaid, the provisions of this Act shall have effect
notwithstanding anything inconsistent therewith contained in any other law.
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[Bihar Act 04, 2022]
Bihar Urban Planning and Development (Amendment) Act, 2022
AN
Act
To Amend the Bihar Urban Planning and Development Act, 2012 (Bihar Act
20,2012)
Be it enacted by the legislature of the State of Bihar in the seventy-third year of the
Republic of India as follows :-
1. Short title, extent and commencement :-
(1) This Act may be called the Bihar Urban Planning and Development (Amendment)
Act, 2022
(2) It shall extend to the whole of the State of Bihar or part thereof as may be notified by
the State Government.
(3) It shall come into force from the date of its publication in the official Gazette.
2. Amendment in Section-47 of the Bihar Urban Planning and Development Act, 2012.
- Section- 47 of the said act shall be substituted by the following:
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""47. Application for Area Development Scheme.-(1) The eligible developers shall

in the prescribed form make an application before the Planning Authority for

approval of the Area Development Scheme(s).

(2) The applications shall be accompanied by the following documents---

(a) detailed project report of the Area Development Scheme comprising details as
mentioned in the section-48

(b) consent of 80 percent of land owners and 80 of the total plot area in form of
registered title documents or registered power of attorney or registered
development agreement in the favour of developer;

Provided that in the Scheme to be executed by any Planning Authority, consent of

80 percent land owners of the total number of landowners or consent of land owner

of 80 percent of total plot area shall not be required."
Jyoti Swaroop Srivastava,
Secretary incharge to the Government.
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